320916
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BEFORE THE HON'BLE NATIONAL GREEN TRIZUNAL PRINCIPAL
BENCH, NEW DELHI
Original Application No.286 of 2024
Abhishek Shukla S/O Srl Keshav Prasad Shukla, R/O Village Jarar,
PS-Girwan, Tahsil Naraini, District-Banda.

............ Applicant
Versus
Athary Construction Company,
Through its Proprietor Shrawan Kumar Singh  ............ Respondent
Index
| 5L | Particulars Page
| No.
1. | Reply Affidavit | e

2024 passed by this Hon'ble Tribunal
A true copy of the order dated 26.04 2024 passed in Oniginal |
Application No295/2024 (Abhishek Shukla Vs, Kunwar |4-49
| Vinod Ram) Annexure No.1 )

3. | Atrue copy of the final EIA Report Annexure No.2 50 219

4. | A true copy of the minutes 387" meeting dated 01.09.2020
alongwith 483 meeling of CEAC dated 07.08.2020 220-231

L Annexure No.3 —

Dated :  July, 2024 o@

(SYE . FAZAL)
Advocate

(Enrollment No.U.P.03881/28)
Office cum residence C-207
GTE Nagar, Kareli,

Allahabad/Prayagraj UP 211016,
Mobile no, 9889010500

N.

Atharve Comslruction Co,
FENEYYARE

Progciietar
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI
Original Application No.286 of 2024
Abhishek Shukia S/0 Sri Keshav Prasad Shukla, R/O Village .hrlr
PS-Girwan, Tahsil Naraini, District-Banda.
..Applicant
Versus
Athary Construction Company.
Thmugh Its Proprietor Shrawan Kumar Snngh cornanenre.-RESpONdent

I Sl'umlmrurs-aqh anuquuPHSmm ﬂﬂﬂ
years, Resident of Plot no.3 Ashutosh Housing Society, Rampuram,
Phase-1, Dahali Suianpur, Shyamnagar, Kanpur (UP), the deponent do
heraby solemnly affirm and State on oath as under -

1 That it is relevant to submit heren that vide order dated 26 04,2024
cost was imposed on the applicant for delay in filing of reply before
this Hon'ble Tribunal and the matter was =sgain posted on
20.05.2024 for further consideration

2. That it is worthwhile the mention herein that on 26.04.2024 in five of
the connected malter Le. Onginal Application No.285/2024
(Abhishek Shukla Vs. M/s Ureca Mines and Mineral LLP and
others), Original Application no 280/2024 (Abhishek Shukla Vs,
Sulabh Saxena) Orginal Application No.205/2024 (Abhishek
Shukla Vs. Kunwar Vinod Ram), Original Application No.297/2024
(Abhishek Shukla Vs, Maa Vindwasini Stone Works) and Original
Application No.25872024 (Abhishek Shukia Vs, Mis AHV S, Hra
LLP and others) ariging out of the lead consolidated matter ie
Original Application no.422/2023 (Abhishek Shukla Vs Safdar Ali
and others) were finally disposed of with directions mentioned in
the judgment and orders dated 26 04 2024

It is worthwhile to mention herein that the matier of the
applicant is identical to the above mentioned five cases and the
applicant seeks panty of the order of the order dated 26,04.2024
passed in all five cases before this Hon'ble Cour and the
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terms of the order mentioned therein. A true copy of the one of the
order dated 25.04.2024 passed in one of the Originail Application
N0.295/2024 (Abhishek Shukia Vs. Kunwar Vinod Ram) is being
filed herewith and marked as Annexure No.1 to this affidavit

nnmmmdmmummu&zm;hmm
bringing on record a copy of the Environment Impact Assessment
Rw{m]mmﬁmmrﬂhﬁrﬂEﬂﬂmﬂhb&m
filed herewith and marked as Annexure No.2 to this affidavit

mﬂmrﬁemtbmmghmmmmm:dm
mineral by the answerng respondent whersin the mining
operations are being conducted by way of cutting of hills. certain
mmmmmmmhhmwm
mining operations made by this Hon'ble Tribunal is being brought
before this Hon'bie Coun as mentioned below -

| The mining activities of minor minerals in the leased area of the
Answering respondents are allowed in pursuant lo the distnict survey
mmmmmmmmmmwn
ﬂhwmmmmammﬂmm
wmmenmmmm.hm
leased area was put to auction by way of advertmemen),

. The mining plan was prepared by the project proponent for scientific
mining activities for conducting mining operations in @ scientific
manner which is subject to approval from Director General Mines and
Bﬁnumwwﬁrmhupmrulmmhhwhnl
then only the lease deed was registersd,

. The leased ares of the answerng respondent is a pure waste land
hawving undulating surface surrounded by bamen land which has less
vegelation of low economic value &s such there is no foss o
vegetation by the mining cperations of the applicant,

w m-mmmmmdmmﬁmmmmmw
mammﬁumumunmmmmmmm
cperations of the answering respondent.

v ThEnmmmmlnmmﬂmhnmmhuudh
mmmhmmﬂMImmnﬁlm
mitigation measures have been studied,
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v Thnmﬁumhmdnﬁdnuthtuﬂhwulnwmwui
mhmndwmmmmhhhmﬂmﬁmﬂ
land and water body. This activity will act as the natural rain water
nihd:unmduhnﬁwﬂlhﬂptnmﬂumﬁn%rmufﬁumw
ares,

wmmmmlmbmmmﬂmmmmr
Bctivities,

“NMIMIM!HMWMEM“MMWHMH
huhnfdhmmmrmmm'miunibmmmn.
embankment works eic,

m.mmmmdﬁmmﬂmﬁiMMhﬂhﬂ
Il-m:-nhmdmmwwbnﬂmlum.
Infrastructure stc,

X Itis & major source of State Revue generation,

XL Local people get employment from it

5  That it is asiso relevant to submit herein that environmental
ciearance {0 the applicant was considered finafly on 20.04 2022 in
mmrmmﬂhmwmwm
Assessment Authority in pursuant to the recommendations by
Eﬁcwgmhmmlmmmw
23.07.2021 of s 552™ SEAC meeting. A true copy of the minutes
585" meeting dated 20.04.2022 alongwith 552™ meeting of SEAC
dated Zlm.m1“ndhﬁvﬂyblingﬂndmmwm-d

as Annexure No.3J to this affidavit.
VERIFICATION:

l.mmm%mwﬂmumm#mm
Mumm&hbﬂdummhﬂﬂmdmmm
concealed therefrom.

Verifiad at Bands on this day of July, 2024,

oo - g -

Atharva wwir==

o7)4n m,ubﬂ.mr
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ltem No. 17 {Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

{(Through Physical Hearing with Hybnid VC Option)
Original Application No. 205/2024

1. Abhishek Shulkla,

5/o Keshav Prasad Shukla,

Resident of Village Jarar,

Police Station Girwas,

Tehsil Nareni, District Banda,

Uttar Pracesh, -.Applicant

Versus

1, M/8 Kunwar Vinod Ram, Gata No. 332,
Khand No -01, Village Badokhar Khurd,
Tehsil Nareni, District Banda,

Uttar Pradesh.

2. State of Uttar Pradesh,

Through Chief Sserstury, Government of Uttar Pradesh,
Secretariat, 5th Floor, Lucknow-226001,

Email: cs-uptinic.in,

3. Principal Secretary, Environment, Forest and Climate Change
Department,

State of Uttar Pradesh,
17, Rana Pratap Marg, Lucknow, (U.P.}, 226001,
Email: pecl-upinic.in.

4. Director, Directorate of Gealogy and Mining, Uttar Pradesh,
Khanij Bhawan 27 /8, Raja Ram Mohan Rai Marg,
Lucknow-226001 Phone No. - 0522-2205904,

Email: dgmupexpiégmail.com.

5. Director General of Mines Safety,

Ministry of Labour and Employment, Dhanbad, Jharkhand,
Hirapur, Dhanbad, Jharkhand, 826001,

Email- dir.somagidgms.gov.in.

6. Uttar Pradesh Pollution Control Board,
Through Member Secretary,

Vibhuti Khand, Gomti Nagar, Uttar Pradesh-221301,
Email: mafiuppeb.com.

7. District Magistrate, Banda
District Magistrate Office, Collectorate, Banda-210001 (UP),

- LN
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O.A. No. 29572024 Abhishek Shukla Vs. Kunwar Vinod Ram & Ors,
2
.. Respondents
Date of hearing: 26.04.2024

CORAM: MM“MMMHHLMM
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER. ;

Applicant: None for the applicant.

Respondents: Mr. Manogj Kumar, Advocate for respondent no, |-
Project Proponent-M/s. Kunwar Vinod Ram.
Mr. Gi. Gi. C, George and Ms. Harkha Singh, Advocates
for Respondents No.2, 3, 5 and 7.
Mr. Mukesh Verma, Advoecate for Respandent No. 4.
Mr. Pradecp Mishra, Advocate for Respontdent No.6.

1. Abhishek Shukla s/o Keshav Prasad Shukln resident of Village Jarar,
Police Station Girwas, Tehsil Nareni, District Banda, Uttar Pradesh has sent
the present letter petition which was treated and registered as Onginal
Application No. 422/23023,

2. In the letter petition the applicant submitted that six mining leases have
been allotted in two hills situated in the area of village Jarar, Five crushers
have been established in Village Jarar and Chhaneha Purwa. Mining is being
done by resorting to illegal blasting which has resulted in damage to the
houses of villagers. The crushers are being operated day and night. The
crushers do not have any boundary wall. There is no sptinkling of water during
operation thereof. The crushers are causing dust and naoise pollution due to
which the residents are suffering from Asthma and other discases. lliegal
blasting has also affected old temples located on the hills, Nlegal mining and
blasting are also adversely affecting the wildlife in the area. The roads to the
above said villages have been damaged by the overloaded vehicles used for
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Abhishek Shukla Vs. Kunwar Vinod Ram & Ors.

O.A. No. 295,024

transportation of excaviated minor minerals.

The relevant part of the letter petition enumerating gricvances of the

3.

apphcant is reproduced as under:-

- -
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O.A. No. 295/2024 Abhishek Shukla Vs, Kunwar Vinod Ram & Ors,
4

TR @ S, s g ol s qufe sriger G g R
i sz st el wes @ w® g 31 uve R
T g % e 3 i e dew )

4. This Tribunal took cognizance and vide order dated 01.08.2023
constituted a joint committee to verify the factual position and take appropriate
remedial action in accordance with law and submit factual and action taken

report. The relevant part of the order reads as under-

3. Pnima facie, the averments made in the application raise
quusﬁnumlnﬂngtamwmnmuwﬁsmgmﬂqfuw
implementation of the enactments specified in Schedule [ to the
National Green Tribunal Act, 2010,

4, Inm‘ewnfﬂwammsmmkmlhrwﬁm:ml, e
consider it appropriate that a Joint Committee be constituted to
verify the factual position and take appropriate remedial action.
Accordingly, we constitute a Joint Committee comprising of
representative of Director, Geology and Mining, Uttar Pradesh,
State PCB and District Magistrate, Banda and direct the same
to maeet unthin one week, undertake visits to the site, look into
the grievances of the applicant, assocate the applicant and
representative of the concerned project proponents, verify the
Sfoctual position and take appropriate  remedial action by
faﬂowingduemumqrtmuandguﬁngappnrmﬂ‘ynfbehy
heard fo the project proponents, mmﬂmmmunlsu_giw
Jactual status on compliance by the Project Proponents with EC
and CTE/CTO conditions and shall also report about damage
mnudmﬂuhuunf:ﬂhgaunudmﬁummdunnﬂm
blasting and suggest remedial measures. The State PCE will be
the nodal agency for coordination and comphanee.

.+ Faetual and Action taken Report may be submitted within

ane month by e-mail at judicial-ngtigo.in preferaldy in the

Jorm of searchable PDF/OCR Supported PDF and not in the

Jorm of Imuge POF...*
5. In compliance of order dated 01.08.2023, report of the Joint Commitiee
has been filed vide email dated 08.09.2023. The relevant part of the report is

reproduced below:-

‘Hon'ble National Green Tribunal, Principal Bench, New
mm-wnmm,mmmmq
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O.A. No. 295/2024 Abhishek Shukia Vs, Kunwar Vinod Ram & Ors.
5

Mm4mmmmm¢m
Pradesh and others. The operative part of the order is as
Jollows: -

X X X X
2, In compliance of direction issued by Hon'ble National Green
mhmdfoﬂnuwmhmhawhmmmhaudﬁrﬂumﬂ
Joint Committee by the concern departments regarding complinnee
of above Hon'ble National Green Tribunal order: -

Sr. Namye Desigmation Member
No mominated by
F| Shri Umakamt Tripathi ADMUEIR), District Districy
- Bunda Magistrare,
Banida
2| Shei B P Vadov Senior Mine Officer | Geology and
Mining, Utiar
Pradesh
4| Shri Rajendra Prosod Regional Officer, UPPCH
LLP Polfution
Comrod Board

J. Hon'bie NGT vide order dated 01.08.2023, the Joint Committes
hd&ﬂ-ﬂtunndnmhuhﬂsﬂwﬂemdlmkmummnum
qfﬂwﬂpp&mnwmnppﬁmmnndwmﬁwqrm
concerned project proponents, verify the factual position and take
WWWMMMMHM#MW
ﬁrqu;odunnyqfhﬁghmdmrhmjmpm It is
mdimmdmmmnﬁﬂumiiwfmmuunmnwﬂmmby
wuﬂubwrdnmgrmudmmnhmmqrw!hgummd
mmmmﬂ:ﬁumﬂ&yufhium:wtmdnmtmw
measures,

4.mnmemmmmmmﬂm
Jiold survey on 17.08.2023 and 18.08.2023. During the field visit/
Mlhmmmwﬁmﬂm Mr.
Am&mmﬂmmwufmmwm
proponents of mining lessee and stone crusher.

5. As per information provided by Mining Officer, Banda, the
mwﬁrhaunmm.?mqm-dbg;wgﬂmw.u‘;nm

mc‘lﬂ"tfhﬁ.hur _—

nien sl
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0.A. No, 295/2024 Abhishek Shukla Vs. Kunwar Vinod Ram & Ors.
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Abhishek Shukla Vs, Kunwar Vinod Ram & COrs.

Ares- 0N DRITHG0 [iN7230% TR TS )

7 Rond Leass Ares- | 4] |4.iun:|_k3nrm : 13 06 3035
dned  (Shri Hie Capacitys
wresh  Pmtop 14100 Cub Mie/
I Catn [Yeme
-~ I,
] Mo - (13
Road Loase Arca- 121 JI4 I 1, MY 0T e 300

0

r s (Shel Mac Capacity-

wreh Pralap13100 Cub My
b Giats [Year

LNDELEHA o Axn (0. 7 05 3003 ‘huw.mz 3 26 01 2023
ala No- 1576 A Yy

of stone crusher in wvillage- Jarar (Chhaneha Puna,
Humpumdmmpdmdr&aﬂmrmm
systemn is not aperated.

10
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8

The comruttee interacted with the applicant & villagers and also
visited the point of concerns raised in the application. It was
observed by the committee during the site visit, defails are given
as below:! -

7.1) The main habitation of wllage- Jarar is situated 135 meters
away from the nearest allotted lease mining on hill of willage-
Jarar, but some houses are made near the allotted lease M/'s
Safdar All S/o Late Shri Farzand Ak, Gala No -2450, Khanda
No.- 03, at Village-Jarar. Temple is situated 235 meters away
Jrom the allotted lease mining on other part of hill of village-
Joarar,

7.2) The main habitation of village- Girwan is situated 175
meters away from the allotted lease (Bundelkhand Rocks, (Gata
No-1876, (Khand No.09, Village- Ginvan), 36 meters mway from
the allotted lease (Sangram Singh, Gata no- 1876, Khand na, 01,
Vill. Girwan), 139 meters-away from the allotted lease (Bajrang
Rood Lines, Gata No.- 1876, Khand No.- 03, Village- Girwan)| and
90 meters away from the allotted lease (Bajrang Road Lines,
Gata No.- 1876, Khand No.- (4, Village- Girwar) on hill of village-
Girwan but some houses are made near the allotted lease M/s
Sangram Singh, Gata no- 1876, Khand ne. 01, Vill. Girwan,
Bajrang Road Lines, Gata No.- 1876, Khand No.- 03, Village-
Girwan.

Temple ts situated 70 meters away from the allotted lease
{Bundelkhand Rocks, Gata No-1876, Khand No.09, Village-
Girwan). Temple i3 situated 53 meters away from the allotred
lease mining (M/s Sangram Sigh. Gata No. 1876, Khand No. 01,
Vill-Girwsan) on other part of hill of village- Girwan. It is reported
by Mine Officer, Banda that mining lease of M/s Sangram Sigh,
Gata No. 1876, Khand No. 0], Girwan, Gata is allotted on
same

Hill part where temple is made but mining 15 not in operation.
7.3) Gaushala is situated 100 meters away from the allotted
lease mining area on hill of village- Girtan,

7.4) The main habitation of village- Badokhar Khurd (Pataraha)
is situated 75 meters aweay from the nearest allotted lease
rinirig o hill of wllage- Badokhar Khurd (Patarcha), Temple is
situated 100 meters away from allotted lease mining Kuwar
Vinod Raja, Gata No. 332, Khand No -01, Vill. Badokhar Khurd
on hill of wllage-Badokhar Khurd.

7.5) It was informed by the villagers to commitiee member during
the visit that blasting work in lease area 15 done n any time with
inches holes by lessee and stone pieces are falling on his home
effected the amimal and human being. But it was informed
by lease holders that blasting is done in allowed time duration
between 2.0 PM to 3.0 PM wath one-inch holes and proper safety.
7.6) Crack in home could not been shown by applicant to
commitiee members.,

7.7) During the comrmttee visit, stone pieces were not found in
agriculture field and habitant area. The possibility of vibrations
due the blasting at nearby houses of wilagers and falling the
stone pieces in nearby agriculture field and habitant area during
blasting cannot be ruled out.

7.8) During the committee wisit, Village Road was not found in

s

Athvarva Constriin

yldn M;i:uﬂ"m’

Abhishek Shuktla Vs Kunwar Vinod Ram & Ors,

1"
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O.A. No. 295/2024 Abhishek Shukla Vs. Kunwar Vinod Ram & Ors.
9

Mmﬁnduemmmuqrm:mm
7.9) Wild animal was not appeared on hill/ lease area during
committer s,

711} 05 stone crushers were identified in wvillage- Jarar
ﬂlmmﬁmﬂngﬁmmw, out of 5 stone crushers 4
alorwmhramufmndh@tmﬁmmdmﬂmmmﬁr
wias found under constriction.

. § From the details given at the annexure-2, it reveals that
Wmhwdl?MHﬁmw;mﬁm
Gmmla?ﬁ.mmmﬂj,mmmamdnmmfm

= done, Tmhmﬁaﬂmhummm

12.3) Green beit development shall be carried out considering
mmhs&mm#phmmswm
WWIIMMMIWIWMMM
ﬂmi:ﬂwhshnﬂafmfmnnpaﬂufqmunﬂmhn

besides tree plantation, Thmmnydmﬂinmeu}mm
Jor plartation program. Details of year wise orestation
program including rehabilitation of mined out area shall be
Whth%WﬂM.&ﬂdmmmm

Jear,
The proposal for tree plantation and green belt development has
- ""-L.__‘
o~ i
OMnky
s
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10

been mentioned in the Environmental Management plans
submitted by these mines. However, to date, no related activty
mbﬂninﬁﬂindmﬂigmmbyanynfthnm.

12.4) Appropriate arrangement for shelter and drinking water for
the mining workers must he ensured at the mining site.
Arrangement for shelter and drinking water has been provided
by lease mine,

12.5) Maintenance of village roads used for transportation of
wmuhmmbedumhythemmmpﬂmymm:m
expenses. The roads shall be black topped.
Nmnfﬂuuﬂugcmndmrﬂmmimmfuwhm
maintained and black topped by the proponents,

12.6) Ground and surface water, i any in and near the core zone
fiwithin 5.0 km of the huuja!mubumyuhrfynmﬂmm
contamination and depletion due to mining activity and records
maintained The monitoring data shall be submitted to the
Regional Office, MoEF, Gol, Lucknow and U P Pollution Control
Board regulariy. Further, monitoring points shall be located
betwsen the mine and drainage in the direction of flow of ground
wiater shall be set up and records maintained.
Gumnﬂmuﬁwdnmpmdfhkeishmmduﬂhmsmﬁm
these mines. The monitoring of this pond/lake has not carried
out by any of the mine.

12.7) Pugitive dust generation shall be controlled. Fugitive dust
emission shall be regularly monitored at locations of nearest
human habitation fincluding schools and ather public amenities
located nearest to sources of dust generation as applicable) and
records submitted to the Regional Office, MoEF&CC. Gol,
Lucknow and U.P, Pollution Control Board regularly Monitoring
report have not been submitted regularly to UPPCB. Some
lessees have submitted compliance report and monitonnyg report
presently,

12.8) Corporate Environmental Responsibility (CER) shall be by
the project proponent and the detafls of the various heads of
expﬂhuehhmhﬁdmwﬂuyuﬂdﬁmmmmrh
recenl CER notification No. 22- 65/2017-1A.111 dated
01/05/2018. Work to be executed with installation of five hand
mmqmmm.mnwmwmmqm
mmminnqrmmnummqwmmmmrymum
mmdiq#npdm:dnddrmmddﬂnﬂsnfbmeﬁdmyund
gram Pradhan along with phone number, photographs should be
submitted to Directorate as well as to the district magistrate /
Chuef Development officers.

The details of the activities carried out by these mining projects
mdﬂmmﬂuﬁunmﬁundmgfmddmﬁqmm‘tﬂ
was informed by the Mine Office, Banda that CSR/CER activities
is being initiated with district administration and mining lessee,
12,9) Transportation of minerals shall be done by covering the
trucks with tarpaulin or other suitable mechanism so that no
spillage of mineral/ dust takes place.

During any visit of the committee, transportation was not Jound
at the site. Hence, the status could not be venfied Howeper, in
general, Hhmbmabnmdmmingumbehgmndbymm
af vehicle during transportation,

Abhishek Shukla Vs. Kunwar Vinod Ram & Ors,

13
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O.A. No. 295/2024 Abhishek Shukla Vs, Kunwar Vinod Ram & Ors,
11

12.11.3) The blasting will be done only after getting the
pmmilaiun,ﬁnmﬂwﬂhﬂw&pﬂﬂm
The blast vibration Mymmmwmbmmm_hy

1
12.12) The condition qmnmmm&mmm
been mentioned in the Environment ﬂmmmmdnﬁuinqﬁlme
document. However, on ground no such Progressive
mining operations were Jound in any of the mining project lease
area,

12.13) The lease allotment was done only based on
environmental clearance. Aﬂhumpmpwmmhadmtnbmﬁmf

21, Finding and recommendations:

21.3jﬂwmﬂdngdemtmtmnbemmmdnﬂumﬁﬁng
mmmmubmmmmmnfmawmmem
puminﬁuubyDGManruuhHmingmdmhmimr
instrument, machine.

21.4jﬂumdnfngd¢pnnm¢mmubenhdm;nuﬁnnnmde
construction mrnmhliﬂagumwdbyﬂmi‘ﬁmd.

Atharva Construction ro
pldn AR
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O.A. No. 205/2024 Abhishek Shukla Vs. Kunwar Vinod Ram & Ors.
12
21.5) msmummmmmmmnm
mmhwwhhunﬂnpumdﬂuduﬂwusym
durirg the operation of stone crusher.,
21.6) The project proponent can be asked to maintain the village
road near these mining sites.

z:.nmmmmummmuﬂ:hm
in allowed tme duration with one-inch holes and proper safety

arrangement after obtaining the valid permission of the DGMS and =~ '

Department of Mines.

EI.mWMMnIMMMWMMWM

be asked to strictly comply with the eonditions preseribed in the

Environmental Clearance/ consent/ mining lease allotment letter

and submit the status 1o the concerned authorities regularly.”
6. Vide order dated 03.10.2023 this Tribunal impleaded State of Uttar
Pradesh through Chief Secretary, Government of Uttar Pradesh; Principal
Secretary, Environment, Forest and Climate Change Department, State of Uttar
Pradesh; Director, Directorate of Geology and Mining, Uttar Pradesh; Director
General of Mines Safety, Directorate General of Mines Safety, Ministry of
Labour and Employment, Dhanbad, Jharkhand: Uttar Pradesh State Pollution
Control Board; District Magistrate, Banda and all the 21 (twenty one) project
proponents and ordered issuance of notices to them with further directions
that notices be served on respondents no. 6 1w 27 through the District

Magistrate, Banda,

7. Videnrdardnmdﬂ&ﬂ?.iﬂﬂmmaﬁinmmdﬂnﬁujm
Propanents were ordered to be separated and to be separately registered as
origmal applications so that separate proceedings are conducted for
considering the question of environmental violations, verifving compliance and
uhngmedemtyinueuﬂ:dmeijumpmmummjy.

B. ha:dermnuidduplimcynlmminth:uuuuuunnh:ﬂmn
mmumdmdmulmummummmcdmﬁw
Propanent be kept at serial no. 1 while preparing the memo of parties and
names of other respondents be mentioned at serial no. 2 o

15
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O.A. No. 2085/2024 Abhishek Shukla Vs. Kunwar Vinod Ram & Ors.
13 .
lbgmmdimcudmprepamandum@u{pmﬁ:snmdinﬂm

9. Accordingly, the cases have been separated and separate O.A. No,
205/2024 has been registered against Project Proponent- M/s Kunwar Vinod
Ram.

10. Vide order dated 03.10.2023 the Director General, Mines Safety,
Uhanbad, Jharkhand, Director, Geology and Mining, Uttar Pradesh and the
District Magistrate, Banda were directed to Jook into the recommendations made
by the Joint Committee in its report and take appropriate remedial steps und

file action taken reports in this regard within one month,

1. Reports/responses have been filed by the Director General, Mines Safety
(DGMS), Dhanbad vide email dated D1.11.2023; by District Magistrate, (oM),
Banda vide email dated 21.11.2023 and by Uttar Pradesh Pollution Control
Board (UPPCB) vide email dated 23.11,2023.

12, The relcvant part of the report filed by DGMS, Dhanbad vide email dated
01.11.2023 is reproduced below--

“Action Taken Report in compliance of Hon'ble National
mmmmm:mmmmq

Original Application No. 422/2023 Abhishek Shukla Vs

State of Uttar Pradesh and Others

X X X X

HI Action Taken by the Directorate General of Mines Safety
(DGMS)

1. The Directorate General of Mines Safety (DGMS) oversees the
enforcement of the Mines Act, 1952 and the rules and regulations
macle therein in mines.

2 The mines/leases listed under Annexure-1 of the Joint
Committee’s Report are covered under the Mines Aet, I1952;
however, the stone crushers listed under Annexure-2 are not
covered under it. Hence, the Action Taken Report by DGMS is
restricted to Annexure-] of the Joint Committes's Report. Further,
as per para No. 4 of the Order passed on 03.10.2023 by the
Hon'ble NGT read with the para no. 21.3 and 21.7 of the Joint
Committee’s Report, DGMS has been directed to take freEcessary

Atharva Construction .
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actions and file action taken report,

<. The status of Action Ta)mn'byMHanmchrth
mines/leases listed under Annexure-1 of the Joint Committee's
Report is summarised in the table below:

% Kame of Date ot Sestusal Stmtus of pavmissiony ] Ammarks |’
o, Mine, Subminsion of | Appoimme il
Owasr Bt | Notie of pad e of iEnn | U= ol
Locsion & ‘apEniag At desn el AN ity
™ oot beniase: iferp bk
hale Bauting
Kurtedl Vinod | Subweied, Forpman & W'ﬁhﬂ LetTos sent
Mo 333, | ey appcwime an
Mo 0L, Vilage | icompiers At notice 1110 3073
burfseeplan | submitted, te lessesr,
Losse | of hgrne et B & DMD
Bi-LE1 Het. | notwbmitied | withou for stoppage
v oo nppinting ol mmine wntit
deficeres) | miming
mate ol the
Brovisiony
mErItioned,
4. The leaseholder of the Mn.ﬁ:glnmsmm&mm'mmlm 4,
& 11, 12 13and 15

uj'rheubowmbkhmdneuhnmhnmm'ﬁuﬁmqumﬂg'
of the mine, as required under Section 16 of the Mines Act, 1952
and Regulation SQI‘IMMJHI,MWMWQII&
mirle, as required under Section 17 of the Mines Act, 1952 and
J9(1) of the MMR 10961, Letters were sent on 23 &

25.10.2023 without surface plan and appointment of mining
mmlmlahsbunm!mthhmefﬂmm&gmpyrhmﬂfh
the District Magistrate and District Mining Officer of Banda
district) on 31,10.2023 directing him to submit all relevant

17
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&gawnfﬂﬂn@mﬁmﬂmﬂﬁmqrﬂwm
prowision,

6, The online application Submitted by the mine owner at serial
no. 10 in :Mammbkﬁrmuqfﬂwr'sﬂmhm has
been rejected on 23.10.2023 as the Mate's certificate which was
submitted with the application was not valid. Letter has been sent
mmmewmﬂﬁqmymgrmfmmeﬁmnwam
and District Mining Officer of Banda district for stoppage of mining
mﬂdmnummnwﬂmmqrﬂmmmmm

106{2)fb) of the MMR 196} for use of Heavy Earth Mowving
wafﬂﬁﬂﬂuﬂﬁmﬁmhﬂehﬁmﬂ@mﬂwﬁm

8 Dnﬁmappﬂm;tmﬂmhylhamnfuumﬁﬂmmm
mentioned at serial no. quﬂumhieﬁ:rmmhgpemﬂmn
under Regulation Jﬂﬁf?ﬂb}ofmmwﬁuh-mquuﬁh
dm;:hnhhh:tinybyudwfﬂuﬂfdﬁm;r 100 mm; however,
he has been granted permission for use of HEMM unthout deep

g9 Pkmildnnfurdup.*nhhﬁaatmuunder Regulation 106{2)b)
and permission for use of SME/SMS/ANFO explosives under
Regulation 155(1) & 162(5) of MMR, 196] has not been granted in
any of the mining leases mentioned at serial no. 1 to 16 of the
above table.

10, Permission under Regulation 164(18) of MMR, 1961 for
bham!;uﬁtmﬂdnngarmn:nfmnmﬁmmypemunm
butlding or structure of permanent nature, not belonging to the
Wufﬂmrrdne,bymingmrﬁm:rignfw
nntimmﬂqﬂuhvdnrgehd!hﬂuﬂﬂdﬂm&murm
mnzqummmmmmmm
Ha.ﬂmgildmuﬂhdulaydﬂuﬂmm”ﬂlmrmnsmm
thﬂwiandrhyufmfmt!u{rumndbdmnmmm

explosives in excess of quaniity mentioned under parg 10 unless
separale permission under Regulations 1O6(2)b), 155(1) & 162¢5)
and 164(1B) respectively of MMR, 1961 is obtained have been
clearly stipulated.

12. ﬂuabnumab’ncﬁanmkmisupdmedupw
J1.10.2023"

13, Thcrd:vmtplﬂnfth:rrpmmedhfﬂﬂ.ﬂundavidtrmﬂdnud
21.11,2023 is reproduced below: -

-mmﬂﬂmm#ﬁ!EHmmuumzaﬂwﬁa
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S F ST P ) e @ e Paa -

1. FFF Eocflodlo & andw @ g waml-2 & sequres A waiw 01 A
04 T4 06 8 27 R T T UET URE/ET BIR SHE URE F
aeFf i g sftason o Rl g e 03 102023 1 it
miﬁmﬂﬁmﬂm#mwmmmﬁm
mfmfmﬁmﬁ,wmﬁwmﬂsmawam-nﬂm
&= 19.10.2023 G it R vvan 1 w1 o vt s 21

2. it ity efe sl 1 Rt g i 03.10.2023 71 iRk
IS & [ dana & o o afa snd) 3 Arlyo s
71 a0 ) frawaem w it WY g aafer Rrenfiardl ata
(@RS SFMPY & W% 690 / @Pr-30, Alar 2 19.10.2023 BRI
Frufefe wew o wad a wam B .

1, Fufcrantéa @t v

s o st e S
3 wug- 2, Wl
4. & e ar Piges &)

3- HFF gt wha sfmwo o Red g Rt 03102003 @)
urfter sy aiarernd g s wita sfuE € R g e
01082023 Y WG MRAW & 3uer 7 AFFi oot W afdm
ﬂgﬂﬂﬂ‘aﬁi’rﬂaﬂgﬂw mﬂﬁ;ﬂﬁmﬁﬂé
avifor Rrenfeerd, ale e s & e soo/aP-s0,

R 19.10.2023 TR 3w SR g1 v @ Prltyr R
17.11.2023 &1 T vmi

wH wia wHel @1 | squeAd wdard @ e

e arEn o 2

21.1| The mining department| 1. WH-WRY,  agdie-e |
can be asked to restrict| WyE-afal Rya i st g s
the mining activities in| F 95 & @ fBym g
those mines wherein the | FFIM @ smdfed & i 3,
required minimum | 1580 TSRt @ g sErd
distance criteria are not | B WwAr Wt qa e ot
meeting. If mining is| WG e, Rl §0-2450, WUE
allowed on allotted near| #0-03 9M-GYL SFME-aTST & 135
vicinity  of  habitant | Hle #1 gft W fRa ¥ weg @
habitant ~ will  be g%musﬁﬂmﬁﬁfﬁ
relocated to  other ", 58 FagEer fenft
specific  place  with | 0 a5 & erdard vafea )
consultation of villagers/ | 9 31 4
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214 The mining department
@ Dbe asked o
provision made  for
construetion the main
village road by DMF
fund

X X

216 | The project proponent
can  be asked 1o
mantain  the village
road near these mining
Sities.

217 Themrpmmm
@an  be asked for
blasting will be done in
allowed time duration

218 | The project proponent

consent/ mining lease
aliatment  letrer  and
subrmit the status fo the
concermed  authorities
reguilarly.

14.11.2023 TRT 99 R, fivear g
TR Wt Rw avm w ugT

e &

Wit v T & _j

I$.  The relevant part of the report filed by UPSPCH vide

23.11.2023 is reproduced below:-

“Uttar Pradesh Pollution

cnmlﬂncrdrwln

compliance of order dated 03.10.2023 passed by Honble

c%lr..“ F

l&n '
S S

email dated

22
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mmm; New Delhi in the matter of 0.4,
No-422/2023Abhishek Shukla Vs State of Uttar Pradesh
and Others
X " 4 X X

4. That it is submitted that as per the Joint Commuttee report, 16
miring lease of Village- Jarar, Girnwan and Badokhar Khurd,

erwnﬂnnnndCumfanbthm Act 1981 before the start of

mining operation. But before submitting the Joint Committee

Inspection report, all 16-mining lease holder had obtained the

Consent to Operate [CT0). Notices are also issued o each Lease

Holder to comply the conditions of Environmental Clearance and

Cunsent to Operuate (CTO) vide letter dated 14.1).2023. The copy

of Notives dated 14.11.2023 are enclosed herewith and marked

as Annexure- 3.°
15.  Vide order dated 24.11.2023 the Mining Department and the District
Magistrate Banda were granted time to file reply and the mining lease holders
wmﬂhccmdmmmﬂdrﬁut&umrm&uummymirﬁnghywyd
blasting without obtaining requisite permission from DGMS, Dhanbad and in

vinlation of environmental norms prescribing siting criteria,

16.  Reports have been filed by DM, Banda vide email dated 04.12,2023 and
by Mining Department, U.P, vide email dated 05, 12.2023.

17. ﬁmrdenntpanofrepunﬁhdhymcnhl. Banda vide email dated
04.12,023 reads as under:

ﬂw;mwmm,ﬂiﬁwﬂﬂmma%msm
61 SR Jolle TR T 3 A A AR AT 24172023 F S &

T i)

5 X X X F
F46 O v W sures s Fagaa -

(1. 11 &" W o @ e spfidamem oRds s @

wien @ Wi Al @1 ek §, R wraters andw Ho-100s/mfia- 30,
a1 f&iw 30 171.2023 -0%) W P fa @ B we e
nefidoem oy # nolles o 2 e s g e e o

23
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H ap1 89 ¥ waiags @ end me M, 7€ Bl oo afle
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18.  In the report filed by Uttar Pradesh Mining Department vide email dated
05.12.2023 reference has been made to letter dated 04.12.2023 relevant part of

which i= reproduced below:-

“fawm: - 3ftowe muzﬂamaﬂrhmmmm

I T 379 & We

e wfta st 7 e g wiitm s

fRw 03.10.2023 ¥ e A

g,

IR s R e
au weE o dmen @)

B sl 5 faeel @) v
U T U970/ |Fe-30 T

et 21 11.2023 ®1 B uEm &1 el a shole YEm-422 af

2023
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St 7§ el oy Wit andw R 03,10.2023 % fawg w4
tm#mmmmmmﬁumﬁm
T / g B RO (Action Taken Report) B 17172023
i S v 3

e W gRa sl & wdw Raks 01082023 g vida

A RN ST AT F Finding and Recommendations
ﬂqm.ar.rirﬂﬂmmm“mﬁmm
SFEF (Action Taken Repory) faAi® 17112023 %
fa dan-2 9 gt o & -

-, i, seve-arn R vend @ g 7w ag @
@ v gm i de seiza o el B R o el 2
yard) el s faig, mer H0- 1876 W H0.01 um. Pl ST

permission of the Dstrict Officer or any other officer authorised by
the State Government in this behalf and otherwise than in
xcwﬂmwhmmabmaﬂmmﬁ%ﬂhﬂmﬂm
special, which may be attached to such permission. The said distance
of 50 metres shall be measured in case of railway, reservoir, canal or
road horizantally from the outer toe of the bank or the other edge of
!Mmmunmmmmqhmﬂmm”hmwwmmmﬂr
from plinth therect

Provided that the distance in the case of a village road shall be 10
metres from the outer edge of the cutting. *

3k U uHTw A Pomadl- o0 & 36 Aule42e) § IR
Wil & sl snawus srdad & & sp 51

19.  Vide order dated 08.02.2024 DGMS was directed to file a complete up-1o
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date status report regarding compliance by all the 16 mining leases within ane
month and the Director, Mining and Geology, Uttar Pradesh was directed to
take appropriate steps for implementation of the recommendations made by
the Joint Committee and cancellation of the leases granted in violation of the
siting criteria prescribed in the rules and file action taken report within one
manth. The Director, Mining and Geology, Uttar Pradesh was also directed (o
ensure that mining leases violative of siting norms and also mining leases not
having requusite permissions for blasting be closed and the concerned mintng
lessees be not allowed to carry out any mining in the same till further orders.

20. Th:mlmtpuﬂatﬂmrwﬂedbybu.ﬁnmﬁdtmﬂdnmd
13.03.2024 is reproduced below:-

“fdwy - a0 #fta siftiro, = Rl A Dt sitogs H0-422/2023
qu”ﬁmaunumu S N wfea srde R 08.02.2024
W SFETCF B a7
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P FudR R mio gl et s, 24 fed o dfr sfoge
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2l.  The relevant part of the @port filed by DGMS, Dhanbad vide email dated
14.03.2024 is reproduced below:-

-ermnwmqurmmmm
of Mines Safety, hwﬂnuunfwd#hﬂﬁﬂ&lﬂma,
15.01.2024 and 08.02.2024 passed by the Hon’ble National
Green Tribunal, Principal Bench, New Delhi in
mmmm4mammumhmq
Uttar Pradesh and Others

X X X X X
mmmum-mmmumm
(DGMS)

1. The Directorute General of Mines Safety (DGMS) oversees the
enforcement of the Mines Act, 1952 and the nules and regulations
marde therein in mines.

2. As per para No. 4 of the Order passed on 03.10.2023 by the
Hon'ble NGT read with the para no. 21.3 and 21.7 of the Joint
Committee's Report, DGMS has been directed to take

actions and file action taken report. The mines/leases listed under
Annexure-1 of the Joint Commiltee's Report are covered under
the Mines Act, 1952; howeper, the stone crushers listed under
Annexure-2 are not covered under it. Hence, this Action Taken
Report by DGMS is restricted to the mines/leases listed tinder
Annexure-1 of the Joint Commuttee’s Report.

3. The status of Action Taken by DGMS in respect of the
mines/leases listed under Annexure-1 of the Joint Committes's
Report is summarised in Annexure-A enclosed herewith,
4‘anﬂ1mmunfwduphnkbhsﬁnguﬂdrrﬁaguhﬁm
106{2)fb); or for use of SME/SMS/ANFO explosives under
Regulation 155(1) & 162(5} or for blasting within danger zone
Jrom permanent surface structures fas mentioned in para i) of

Contiene
";T:n,.,,mr Vs
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section Il above] under Regulation 164(18) of MMR, 1961 have
hmgmmdmmyqrﬂwnﬁmnwnﬁmedmwm.lmfﬁqr
the table in Annexure-A.
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22. Respondent no. | has filed replies vide emails dated 29.11.2023 and
16.04,2024, The relevant part of the reply filed vide email dated 16,04,2024 is

reproduced below:-

Atharva Conslic...-
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“REPLY AFFIDAVIT ON BEHALF OF PROJECT PROPONENT

X X X X

2, That the Project Proponent had obtained the approval on the
mining plan from the Director, Geology & Mining ULF. Lucknon
and thereafter obtained the environmental elearance from State
Level Environment Impact Assessment Authority, Uttar Pradesh
Lucknow ‘fhereinafter called as "SEIAA) and thereafter the mining
lease deed was executed on 01-03-2021 by the District Officer,
Banda in favour of the Project Praponent and deed was registered
on 15032021 in the office of the Sub Registrar Naraini [Dxstt.
The copy of the said EC dated 15-01-2021 and copy of CTO dated
28-02-2023 are being annexed herewith as Annexure No.l and
Annexure No. 2 respectively,

3. That by way of present letter petition the applicant complaintng
about illegal mining blasting and crushing in wvielation of
envirsnmental norms in villages Jarar, Chhaneha Punwa, Raghiwa
Punwea, Girwan. Patraha Tehsil Naraind, District Banda.

4. That the applicant vide complaint dated 12-03-2023 has also
submitted that six mining leases have been allotted in two hills in
the area situate of uvillage Jarar and five crushers have been
established in Village Jarar and Chhaneha Purwa and mining is
bering done by resorting to illegal blasting which has resulted in
damage to the houses of villagers, the applicant further alieged
that the crushers are being operated day and night and the
crushers do not have any boundary wall. There is no sprinkling of
water during operation thereof. The crushers are causing dust
and noise pollution due to which the residents are suffering from
‘Asthma’ and other diseases. lllegal blasting has also affected old
temples located on the hills. lllegal mining and blasting are also
adversely affecting the wildlife in the area. The roads 1o the above
said uvillages have been damaged by the over loaded vehicles
used for ransportation of excavated minor minerals,

5. That on the apphication dated [2-03-2023, submutted by the
applicant, this Hon'ble Trbunal pide order dated 01-08-2023
mﬁhmdqpfntmnmﬂlﬂmnwﬁmhgnfmmﬂaﬂwuf
Director, Geology & Mining UP. Pollutaion Control Board,
Lucknow, District Magistrate, Banda to verify the factual position
and take appropriate remedial action and factual and JCV action
taken report may be submitted within one month by e-mail before
this Hon'ble Tribunal.

6. That in compliance of order dated 01-08-2023 the joint
committee wvisitecd the site from 17-08-2023 to 18-08-2023 and
vide his joint inspection report 30-08-2023 following
recommendation have been made

“21.1) The mining department can be asked to restrict the mining
activities in those mines wherein the required minimum distance
criteria are not meeting, If mining is allowed on allotted near
wicinity of habitant, habitant will be relocated to other specific
place with consultation of nearby villagers/ civil society.

21.2) The mining department can be asked fo restrict the mining
activities in part of hill where temple is located. If mining is
permitted at this place, the temple and habitant wxil be relooated
to other specific place with consultation of nearby willagers/ civl
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21.4] The mining department can be asked 1o restrict the provision
made for construction the main village road by DMF find.
21.5] UPPCB can be asked to take |
ﬂnmmhuﬂ#wlmanmmmrmmwnw
during the operation of stone crusher,
JJ.E}MthﬂmnﬂumhﬂEhedlnmninmﬂuﬂm
road near these mining sites,
El.ﬂm.ﬁujﬂfpmtmhwﬁrmmfhdme
in allowed time duration wiith one-inch holes and proper safety
arrangement after obtaining the valid permission of the DGMS and
Department of Mines.
Eliﬁjﬂuﬁqhdmmquﬂm;m.wﬂnduwruwmrm
hmtmdwwkﬂywﬂlﬂytu&hHEmndﬁummﬁhdhtﬁn
Environmental Clearance/ consent/ mining lease allotment letter
ﬂﬂdnuhnﬁtﬂ-emxmﬂummrdnmhrmnmwmm‘
7. That in the case of Special Leave Petition (c) No.-19628. 19629
af 2009, Deepak Kumar ste Vs. State of Haryana and other ete the
Hon'ble Supreme Court vide order dated 27-02-20]2 was pleased
to pass following direction -
19. We in the meamwhile, order that leases of minor mineral
nhdudingthférmmm!fnranmofhnmmﬁughmnmbe
granted by the States/Union Territories anly getting environmental
cleararice from MOEF.*
In compliance of the aforesaid direction dated 27-02-2012 given
by!m}m%&wmmrhﬁqbuﬁmnwn}hrpﬂrhy
approval of the Director, Geology 85 Mining U.P. Lucknow on the
nﬁnﬁuplnn,appﬁadﬁrmuhnmnmdmmbeﬁwmm
vide letter No.-631/ Parya/ SEIAA/ 6033-5062/ 2020 dated 15-01-
2021 in favaour of the Project Proponent.
8. That after execution of lease deed the Project Proponent also
mmwdmmmmmthmmdﬂm
25 of the water (Prevention 85 Control of Pollution) Act 1974 and
section-2] of the Air (Prevention & Control of Pollution) Act 1981
mumamzsmamaﬁmmmrﬁmmmmmm'
Board Lucknow which already annexed herewith as ANNEXURE
No.2 to this reply affidaut.
Q.Muuhﬁdﬁupanmﬁmmmﬂnimngqrmﬁmundu
the super vision of Mines Foreman shri Vikash Singh, appointed
by the DGMS Regional Office, Varansi vide order dated 18.12-
2023,
The copy of the said order dated 18-12-2023, issued by DGMS is
'mmmndhmﬁhm&ﬂﬂ&ﬂmﬂm.amﬂﬁmp!y.
1o, That the Director, DGMS Regional Office, Varansi
submitted its report dated 01-02-2024 1with mentioning therein
thmms_ﬁrmdmﬁmbhmminmmmmﬁﬁm
be obtained from DGMS under the MMR 1961 in the following
spevial circumstances
mmnfwm&uﬂﬂwd&p?ﬂlﬂnﬁwm
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with holes more that 3 m in depth), as required under Regulation
106{2)(b) of the MMR 1961.

fu} Permission for using explosives in non-cartridge form or for
using more than one type of explosives (other than fuse or
dnmmrjhrhmhﬂuﬂhrmnwhmafmﬂmm
along with cast booster), as required under Regulation 155(1) and
162(5) of the MMR 1961; and
wmmmmmmmafmmm
permanent Inilding or structure of permanent nature, not
bﬂm@gmﬂmmrﬂfﬂwm.mmmmzkynf
aggregate maximum explosive charge m all holes fired at one time
ar more than 2 kg of maximum explosive charge in each hole
where blasting is done with delay detonators or other means and
that there is a delay of at least half a second between successive
shots fired, as required under Regulation 164(18). However, {f the
shartest distance from the place of firing to any part of such
hdkﬁ;wwﬂmMmhhsmmmwmmrw
blasting is required to be obtained under Regulation 164{18} of
the MMR 1961 irrespective of the amount of the charge used.

For blasting in mine under circumstances other than the above, no
permission s required to be abtained from DGMS under the MMR
1961 and the blasting may be camied out in the mine by
observing the precautions as prescribed under the provisions of
Regulations 153-170 and other provisions of the MMR 196 ).
huﬁwn}'uham#hnuﬂmﬂmﬂummuammmr
obtaining permission for blasting from DGMS if basting is done
less than 3 m depth hole which is doing by the Project Proponent.
11. That DGMS Regional Office Varansi vide order dated 06-
02-2024 also granted permission for deployment of Heavy Earth
Maoving Machineries (HEMM) to the project proponent.

The eopy of said order dated 06-02-2024 is being Annexed as
Annexure No.4 to this reply.

12, That DGMS Regional office Varansi vide notice dated 07-
03-2024 informed the project proponent that:-

(1) The side of the opencast on west side was not properly
benched, sloped and secured by the previous lease holder to
prevent danger due to fall of sides. The height of top bench
west side was found about 38m, which is more than
stipulated bench height of 6 m Hereby give you Notice to rectify
the aforesaid contravention within 3 months from the date of issue
of this letter i.e. on or before 06-06-2024,
Wurknj‘mnnmlnfdn@ems}nﬂbempamuufﬂhum
condifions being strictly complied with -

a Benches of height not more than 6 m and breath thereof not
less than the height shall be formed by working from top
downward only,

b) Ne person shall be engaged at the quarry floor or at the bottom
of the high wall, or on ledges made in the high walls.

¢) Work of removing the dangers, shall be done in the mine under
personal supervision of a duly qualified manager and the same
shall be kept suspended whenever the manager is absent for any
reason whialsoever.

d) All approaches to the battom of high wall sides and also the top
edges of such highwalls shail be kept securely and effectively

2 N,
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Mnmmmmdmymmmmyqrm,

13 Mthmwhw@u;rhmw
ammdmuimthmﬂumdmndﬂimqrﬂuﬂﬂmd
mrmmtmmmﬁq’mm
mmacmwufmmm 1974 and Section-21 of the

Aﬁ‘fﬁmnﬁm&mﬁﬂufﬁfhﬁun}ﬂd 1981 and DGMS itself

mmnmrmrmmmhyrhmmm&kr
MIMWMMEMWMMQ’DGM.#M
ﬁarﬂurmbndﬂndﬂntﬂunﬂjﬂﬁmmhﬂamm
reply/ compliance report dated 09-04-2024.

The reply/ compliance report dated 09-04-2024 is being annexed
as ANNEXURE No.5 to this reply affidavit.

I, ﬂmlhpmn&tuﬁﬂmﬂudmmﬂuwrml&
lﬂtugemanduhnn‘meduwpﬁnlafmmmdhthe
application. It was observed by the committee during the site
wisist, details dare given as below
'?.uﬂumrmmaumnfwmmmwmm 135 meters
away from the nearest allotted lease mining on hill of willage-
Jﬂmr.hummhnumammadEMrﬂudwmwa
Safdar Ali /e lLate Shri Farsand Al, Gata No.-2450, Khanda No.-
03, at Village-Jarar, rmnpbfsa#umm:nﬂemmyﬂmuhﬂ
Mmmgmnwrmﬂquqﬂw.
?j;mmmumuunqmmapmmm«dj?SMms
away from the allotted lease Bundelkhand Rocks, Gata No.-1876,
(Khand No.03, Village-ginwan), 36 meters away from the allotted
lease (Sangram Singh, Gata No. 1876, Khand No. 01, Vill-Ginvan),
139 meters away from the allotted lease (Bajrang Road Lines,
Gata No.-1876, Khand No,-03, Village-Girwan) and 90 meters

Gata No-1876, Khand No.-09, Village-Giruan), Temple is situated
&?mamﬁumthnﬂnﬂdmmmws&mm
Singh, Gata No.-1876, Khand No.-01, Village-Girwan) on other
pma;mqrmmaﬁumnmwmmm&mm
that mining lease af M/s Sangram Singh, Gata No.-1876, Khand
Ne.-01, Vill-Gérwan, Gata is allotted on same hill part where
temple is macde but mining is not in operation.

7.3) Gaushala is situated 100 meters auny from the allotted lease
mining area on hill of village-Girwan.
Zﬂﬂwmﬂnhaﬁwﬁmnfﬂﬂwmmmwh
ﬂmhd?ﬁnmranwnyﬁmnwnmmmmmm
hill of village-Badokhar Khurd (Pataraha), Temple is situated 100
mmamyﬁumﬂﬁﬂadﬁmnﬁnﬂgﬁumrﬁﬁﬂqﬁmﬁm
No.-332, Khand No.-01, Vill. Badokhar Khurd on tall of willage
Badokhar Khurd,
?j}hmiquwwdbyﬂwd&:g&smmmmm
lhmﬂlhﬂﬂmﬁgw&hh&uqﬂnudﬂminmym“ﬁm
4hdushnlexbyhummdmmmmfnmmmhﬁhnu
mdrﬂhudﬂumﬁnﬂaﬂﬂumnhﬁm.m#miwby
hnumrdmmnthhsdrgisdmmaﬂam:mdumﬁm
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16, Thmmmmaquumuummmtmfsmﬁﬂm&n
which mquhhmmmofﬂisﬂmﬂemW
dqwmmmmmbmﬂubmwl Hon'ble Tribunal

3. mmmmmrmwtmwmdhﬂm@urm
Original Application,

24, We hive heard learned counsels for the respondents and also gone
through the material on record carefully,

25. Banda District in Uttar Pradesh is part of Vindhyan Paieay having




169

(LA, No. 295/2024 Abhishek Shukla Vs, Kunwar Vinod Ram & Ors.
34
Baghein River traverse the District from South-West to North-East, Ken in the
east and Yamuna o the North. The District is poor in ground water and also
does not possess major lakes, The District is rich in Minerals and the leased
areas of villages Badokhar Khurd form moderate to high slopes, stony
topography, isolated small hills which is waste/barren land. The area is
dominated by boulders and in situ outcrops of Bundelkhand Granite. The
Barren hills and undulated terrains are devoid of soil cover and represent only
morrum on the top of the deposit with no vegetation. The agricultural land is
limited due to topography of the area and about 50% is unirrigated. The
industries and other avenues of employments /livelihoods are lacking in the
arca. The Ministry of Panchayvati Raj, Government of India has named District
Banda as one of the 250 most Backward Districts out of 640 Districts of the
country and District Banda is covered under Backward Regions Grants Fund
Programme (BRGF). It is, therefore, of utmost importance that scientific
mining continues in the leased areas in accordance with environmental norms.

26. Respondent No.l the Project Proponent was granted environmentul
clearance by State Environment Impact Assesament Authority, Uttar Pradesh,
Lucknow (SEIAA) vide letter dated 15.01.2021. Mining lease deed in favour of
the Respondent No.l the Project Proponent was exccuted by the District
Officer, Banda on 01.03.2021. Respondent no. I-Project Proponent obtained
comsolidated consent from UPSPCB under the provisions of Section-25 of the
water (Prevention and Control of Pollution) Act, 1974 and Section-21 of the Air
{Prevention and central of Pollution] Act, 1981 vide letter dated 28.02.2023.

27. Operation of mine, other than & coal or an oil mine (from opening to
closure] is regulated by the Metalliferous Mines Regulations (MMRE), 1961 made
under the Mines Act, 1952, Before commencement of mining operations in any

allotted mining lease the owner, agent or manager of the mine is required to

Atharva Consii w.
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stbimit “Notice of Opening” of the mine at least 30 days to DGMS, as required
under Section 16 of the Mines Act, 1952 and Regulation 3 of the MMR 1961
and the owner or agent of the mine has to appoint a person possessing the
prescribed qualifications as “Manager™ of the mine as required under Section
17 of the Mines Act, 1952 and Regulation 34(1) of the MMR 1961. 1

28, Permissions lor conducting blasting in mines are required to be obtained
from DOMS under the MMR 1961 in the following special circumstances:

fj Permission for conducting deep hole blasting (blasting with holes more
than 3 m in depth), as required under Regulstion 106{2)(b) of the MMR 1961;
fil Permission for using explosives in non-cartridge form or for using more
than one type of explosives (other than fuse or detonator] in the same hole (lor
example use of ANFO, SMS, SME along with cast booster), as required under
Regulation 155(1) and 162(5) of the MMR 1961; and

(i) Permission for blasting within danger zone of 300 m from any permanent
building or structure of permanent nature, not belonging to the owner of the
mine, by using more than 2 kg of ageregate maximum explosive charge in all
holes fired at one time or more than 2 kg of maximum explosive charge in each
hole where blasting is done with delay detonators or other means and that
there is u delay of at least half a second between successive shots fired, as

required under Regulation 164(18) of the MMR 1961,

29. For blasting in mine under circumstances other than the above, no
permission is required to be obtained from DOMS under the MMR 1961 and
the blasting may be carried out in the mine by obhserving the precautions as
prescribed under the provisions of Regulations 153-170 and other provisions of
the MMR 1961.

30, Permission for using Heavy Earth Moving Machinery (HEMM) in the mine

ie
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hrﬂ;lﬂrﬂdmheuhmndirmnDGMSundnrwhﬁm lﬂﬁﬂ]{hjﬂflthMR
1961.

al. In his reply respondent no. 1-Project Frnpm‘ttnthuuuhmiurﬂmat
DGMS  Regional Office, Varanasl vide order dated 06.02.2024 granted

permission for use of HEMM without deep hole blasting.

32, pummsmmdﬂdtmlandHuam respondent no.1
Project Proponent appointed Mines Foreman and authorization was issued on

18.12.2023.

43. Respondent no.l Project Proponent I8 conducting mining operation
m‘nﬁcrlh:mpﬂvﬁ!iﬂnd&dvmw.thamelpwﬂnwdhym
DGMS Regional Office, Varanasi vide order dated 18.12.2023. It is not disputed
by DGMS that thmi:mmquumemrwwingpmmmﬁﬂﬂfmbhﬂng
from DGMBnlbillthtIilhchltdmhrimﬂmamdepﬂihulthythe

Project Proponent.

34, The lease of respondent no. 1-Project Propenent is at the distance of
maore Lhm'ﬁnmmfrmh-hitmondvinm Badnhrlu:urd{Pamm!m; and

leﬂmﬁmWﬁmd&nﬂlmﬂdﬂtﬂmdﬁumﬂﬂm

35, No objections have been filed by the applicant or respondent no. 1-
ﬁwmmmtmtmmm:mmeumtuumnﬂmmw
nﬁus.w:umptnmrepumﬂhdhyﬂwdu’sm Committee and DGMS and
dimﬂﬂmtthrﬁndhgsnrﬂmmmmdlﬁmnmnu&mdmmmupwhe
dulrmﬁ:dﬁthbyﬁ:ﬁujm Proponent, Department of Mines and Geology

mmmmwmdmm.

36. Inwmmtmmmmsmﬁudmdmmdlﬁmmw

oTARF
rnm th‘iﬁlw.
#h:;mCum..-....zh " |,{ w ;
}T dﬂ ""3"1\“ m‘h
Pro 'l-.
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the Jaint Committee in its report and compliance report filed regarding the
remedial measures taken/to be taken by respondent no.! Project Proponent
fire required to be examined /considered for issuance of appropriate directions,

CER Activities

37.  Condition was imposed that Corporate Environmental Responsibility
(CER] shall be by the project proponent and the details of the various heads of
expenditure to be submitted as per the guidelines provided in the recent CER
notification Ne. 22- 65/2017-1A.111 dated 01/05/2018. Work to be executed
with installation of five hand pumps of drinking water, salar light in villages of
Btrects, construction of two numbers of tollets ut the primary school with name
displayed and ﬂdmsmddemﬂlufbtmﬂciarynndglﬂm Pradhan along with
phone number, photographs should be submitted to Directorste as well as to
the District Magisirate/ Chicf Development Officers.

38. In its report the Joint Committee has subritted that the details of the
activities carried out by these mining projects under CSR/CER uctivities are
!‘uundmgrwnddurin.;th:ﬁnitmdﬂmttwmhfwmdhyﬁ:ﬂinuﬂiﬂm.
Banda that CSR/CER activities are being initiated with district administration
and mining lessees but the details of the activities and expenses incurred were
not given in the report. In its report the Joint Committee has mentioned that
Respondent No. | did not provide the details about the funds earmarked for
mvh'mmmmipmtmdmmummdupmmm:uﬂ‘ﬂdbyi:mUPSPCB.

39, We are of considered view that the CSR/CER activitics
implemented/being implemented by respondents no. 1 should be oriented 1o
social and environmental management goals and CER activities should be
mmmmqﬂmcmtmdmlqmmmmﬂw
participation of the Gram Panchayats of the affected /neighbouring villages and

'ﬂharv::an...,_ L
774N Ani s
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43.  The proposal for tree plantation and green belt development is stated to
have been mentioned in the Environmental Management plans submitted by

the mining lease holders,

44. In its report the Joint Committee observed that to date, no related
activity has been initiated on the ground by respondent No. 1,

45. Hespondent no.l is directed to carry-out development of green belt
during forth coming monsoon season as per EC/consent conditions
considering CPCB puidelines including the guidelines regarding sclection of
plant species in consultation with local DFO/ Agriculture Department and also
by involving local people in the plantation program.  Compliance report with
details regarding afforestation and rehabilitation of mined out area shall be
submitted to the Regional Office, MoEF & CC, Gol, Lucknow and UPSPCH
within three months and every year therealter.

Maintenance of roads

46. Condition was impesed that maintenance of village roads used for
transportation of minerals is to be done by the project proponents regularly at
their own expenses and the roads shall be bluck topped,

47. In its report the Joint Committee has mentioned that none of the village
roud near these mining sites has been maintained and black topped by the
proponents. In its repart the Joint Committee has recommended that the
Hhﬂn;nemmmheuk:ﬂmmmmrmcmmumﬂn of the main
village road from District Mineral Fund (DMF).

48, aninﬂlhpmdmbewducdmbemwmdbymﬁnguu
expenses from DHFhutmehaMrMuandm:hmmeminmghamhnwm

42
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be maintained and blacktop by the muning lease holders including respondent

no. 1.

49.  In his report filed vide email dated 21.11.2023 District Magistrate, Banda
has mentioned that Executive Enginecr, PWD, Provincial Division-1l, Banda
was in the process of preparing the detailed project report and that  letter no,
834 dated 03.11.2023 has been written to the mining lease holders to maintain
the haul roads to the mining sites.

50. The respondents no. 2 to 4 and 7 are directed to take requisite measures
for construction of main village road from DMF within six months.

51.  The respondent no. 1 is directed to blacktop and maintain road to its
mgmmntlummnmunimhhckmmdmﬂmnhnmm
uhnudhyuﬂmminin;huchulder:hylhunn;thcexpmmmmmm
Reupmdentnn.lhdirectcdtnmturtlhulﬂwmadmlmunudhnulmnﬂls
blacktopped within four months.

52.  Compliance report be submitted by respondent No.1 in this regard to the
Hegional Office, MoEF & CC, Gol, Lucknow and UPSPCRB within six months,

53. Condition was imposed that Ground and surface water, if any in and
nm:h:mmtwﬂhmiﬂkmunheltmiuhﬂ be regularly monitored for
contamination and depletion due to mining activity and records maintained.
The monitoring data shall be submitted to the Regional Office, MoEF, Gol,
Lucknow and U.P Pollution Control Hoard regularly. Purther, monitoring points
mﬂlhelmtrdhum:nthemincmddmimpmm:dimcﬁmdﬂnwuf
ground water shall be set up and records maintained. Hydro geological study of

mm c‘m‘rlﬂn._
I7lan Wy .
Pram or
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mmmmm:dwmmmmmumy. in case adverse
cﬂhtnngrwndwmquaﬁurmdqumﬁt}'iaubuﬂvdminh;lhnﬂbc
stopped and resumed only after mitigating steps to contain any adverse impact
on ground water is implemented.

54. 'The Joint Committer found that one pond/lake is located within 5 KM
from the mines. In its report the Joint Committee has mentioned that
monitoring of the pond/lake has not been carried out by respondent no.l and
other mining lease holders and that no Hydro geological study of the area has
been carried out by these mines,

55, Respondent no, 1 hdimut:dtumplywhhmmdnﬁmrmrcﬁng
Mbﬂtwingdmurﬂnndmﬂmmrmduydmmmuudynfmem

56.  Compliance report be submitted by respondent No.l in this regard to the
Regional Office, MoEF & CC, Gol, Lucknow and UPSPCB within six months.

57. mtmummmmmm;hﬂnpu.lmnytupnmhym
isolated small hills known as Wasteland/Barren land. The water table in the
Mﬂmhmduplndduimmﬂud:mmmm.lnnﬁhﬂ
lhi:.miningdmimy:nudmheimpammmdtnammﬂu:itdm:nmum
pamcuhmmmhhmd&mmirﬁngmmtunlnnmfwubadynr
agricultural land. According to the report of Ground Water Department dated
19.10.2022, the Peizometer for measuring ground water level has been
installed only in the plain area of Jarar village. The hillocks located at high
ﬂ&n;de,whueminhuwmheuudcmhmhwemndmwrmMpmihin
view of altitude, topography and geo-hydrology of the hills, Though the water
table is deep on the hillocks where mining is undertaken, monitoring of ground
Mquuhrinmnaltnpm:uﬁnnnrymcmrrnud:mhcmwndmm
by Ground Water Department of U,P, Government so that,
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any adverse impact/ interception of ground water during mining operation,

Control of dust pollution

58, Ml%mwm:mﬂmmﬂmﬁhcmnﬂu.
Fugitive dust emission shall be regularly monitored at locations of nearest
human habitation (including schools and other public amenities located
nearest to sources of dust generation as applicable) and records submitted 1w
the Regional Office, MoEF&CC, Gol, Lucknow and UPSPCB regularly.

59. In its report the Joint Commiitee has mentioned thar MEnMItoring, reports
have not been submitted regularly by mining lease holders to UPSPCH. Some
mining lessees are stated to have submitted compliance report and monitoring
report ‘presently’ but coples of the same have not been attached with the repart
of the Joint Committee. mmmmmm;mmmwﬂm
Joint Committee by drawing samples and getting the same analyzed.

60. Respondent no. | is directed to ensure that effective safeguard measures
for prevention of dust generation and suppression are carried out in areas
prmrluuirp:ﬂtuﬁmmchuhmlmd.lmdingmﬂunlmdhupumtmd
ensure that the Fugitive dust cmissions from all sources are regularky
controlled by installation of required equipment/machineries and preventive
mﬂnlmnmlnduutlirpnuuﬂonlmwicunﬁwmmm:-mndardsmmibed
by the MoEF & CC/Central Pollution Control Board,

61. Compliance report be submitted by respondent No.1 in this regard to the
Regional Office, MoEF & CC, Gal, Lucknow and UPSPCB within three months
and periodically therealter as mandated by EC/CTO conditions.
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62, Condition was imposed that transportation of minerals shall be done by
mwmgmeuud:nmmtnrpaunnmmhﬂ-ﬁuhhmnhmmmmthmnn
spillage of mineral/dust takes place,

63. During its visit the Joint Commitiee could not verify compliance with
the condition but has mmmmﬂmmmumemhmhﬂngunﬁ
by most of the vehicles during transpertation,

B4. Respondent no. 1 i= directed to ensure that transpartation of minerals
shall be done by covering the trucks with tarpaulin or other suitable
mechanism so that no spillage of mincral/dust takes place,

65. Complisnce status be mentioned by respondent No.1 in this regard in
repart o be submitted to the Regional Office, MoEF & CC, Gol, Lucknow and
UPSPCH within three months and periodically thereafter as mandated by
EC/CTO conditions.

Blasting operations

66.  In its report the Joint Committee has observed that the blast vibration
study reports have not been submitted by any of the mine lease holders to
UPSPCB. The condition of progressive mine with 6m bench has been
mentioned in the Environment Clearance and mining lease document
However, on ground no such bench/ progressive mining operations were found
In any of the mining project lease area.

67. DGMS, Regional Office, Varanasi had issued violation letter dated
07.03.2024 to respandent no. 1 as mentioned in report filed vide email dated
14.,03.2024.

&h!m%hh:l
N A’ ke
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68. Respondent no. | had semt reply dated 09.04,2024 undertaking to
construct a strong berm to restrict éntry to the area ensuring that no work is
conducted without proper safety precautions and working on proper benching,
sloping and securing the benches of the mine to prevent any potentin dl.!‘!ﬁ!
from falling sides. Respondent no. 1 also mentioned excavations pointed out to
be ald working. Respondent no. 1 further stated that it has engaged services of
the professional surveyor who is assisted in accurately demarcating the
danger zone from any structure not belonging to the mining owner,
Respondent no. | has also stated in its reply that it has prepared a list of
workmen who require the initial/ periodical medical examination and finding a
qualified doctor to complete the medical examination and sought 45 days time
for this purpose. In its reply respondent no. 1 also mentioned that it is in the
process of arranging vocational training for its workmen.

69. Respondent no. 1 is directed to get its workmen medically examined and
provide reguisite vocational training to them as underiaken.

70. Blasting in the mine be undertaken only by suitable/permissible
explosives with due permission/approval of Chief Controller of Explosive and
after following all necessary rules, regulations and procedure required Tor the
purpase, All the precautions suggested in MMR 1961 must be strictly adhered

o,

71. Respondent no, 1 is directed to ensure that blasting is carried out by
giving advance intimation to residents of the locality and blowing siren and the
requisite precautionary measures are also undertaken to prevent any untoward
incident in the Mining Leases and surrounding arens close to the habitation.

72.  Compliance report be submitted by respondent No.1 in this regard to the
Regional Office, MoEF & CC, Gol, Lucknow, UPSPCH and DOMS perindically

47
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thereafter as mandated by EC/CTO/ Blasting Permission conditions.

73, Keeping in view the ground realities and to ensure Sustainable Mining
Operations, livelihoods and ecologically Sustainable Development in the area,
we also direct the concerned Departments/Instrumentalities of the State to
ensure that the Mining operations are carried out strictly in the sanctioned
leased areas demarcated/earmarked with boundary pillars by Revenue &
Mining Department as per geo coordinates mentioned at the time of
sanctioning of lease by using GPS and to strengthen, Mechanism for
manitoring/securing compliance with EC/CTO/Blasting permission conditions,
The Director, Geology and Mining Uttar Pradesh is also directed to ensure
installation of weighment bridge by the mining lease holders and compliance
with guidelines issued by MOEF&CC and CPCH.

74. The present original application is disposed of with the directions as
mentioned above leaving the parties to bear their own costs,

T5. A copy of this order be forwarded by email to the Member Secretary,
Uttar Pradesh State Pollution Contral Bosird, Diroctornte, Mining and Geology,
Uttar Pradesh, Director Mines and Safety, Varanasi Division and regpandent
no. 1 -Project Proponent for requisite complisnce.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

April, 261, 2024
A




181

49



182
Annexure No.2

FINAL ENVIRONMENTAL IMPACT |
ASSESSMENT |

&

ENVIRONMENT MANAGEMENT

PLAN

FOR
BUILDING STONE (KHANDA, GITTI &
BOULDERS) MINE (1.21 HA)

OF |
M/S ATHARV CONSTRUCTION COMPANY
PROP.- SHRI SHRAVAN KUMAR SINGH

S/O SHRI VISHNUPAL SINGH,
AT GATA NO. - 2451 (KHAND NO.-02),
VILLAGE- JARAR, TEHSIL- NARAINTI,
DISTBIGT-BANDA, U.P.
PREPARED BY:
PARAMARSH

""‘; 'H\-"‘lf.I r s TVIF NP mMmand ‘Bals i.- F II' nDimant)
LM 1 “.._ NVIrG Hnen cLilit] 1 eV ."‘E’..'u L3N

(Accredited by QCI / NABET) |

ADDRESS
M.5.-1/10 Sector A, Sitapur Road Yojna, Aliganj,
Lucknuw-ﬂﬂﬁﬂz-i, Uttar Pradesh

S0



183 51"

ENVIRONMENT
IMPACT ASSESSMENT
REPORT

tharva 3
”M”*mﬁJiL




184

1 |
GATA NO.- 2451 (KHAND NO,-02), VILL- JARAR, TEHSIL-NARAINL
DISTRICT- BANDA

FINAL EIA REPORT FOR BUILDING STONE (EHANDA, GITTI BOULDERS)
MINF

il

52

m '1 :l-lltivﬂiciltih-r-'-il CETEETTTY

B Ll T LT T T ———— FRETEE R

lmnum'n" FRSBAREEAE A SRR A LT TS SR LT R T ey

EEAEERRASAEdE AR

R L LT T — AR

] - mu““mﬂ"i.'!l'l'“l'll“tti lllll LR LT Y T

bttt L LT E T T LA E LT E T T AL L TR T T,

1.1 Preamble.........coooonnns

1'2 Iﬂﬂl‘lﬁﬁﬂﬁ.ﬂﬂ uf Prnk':t Prnwmut"--"“--"H'll---i-----!Hl----1--"uu-u-ua-1-.---.--u.uu....-----....u-....-u

1.3 Details of Mining B oI eans P s i o

1.4 Brief Description of o

1.5 Project Nature, Size & LOCAHON: ......covrevvoirioi T

LY Tarmsofnufarance o

CHAPTER 2:.....000rsncsuion

ELLEE S L LR T T e RS R RN EE R

ERERE TR RSO OE R CEELETTES “

pﬂn‘l ECT Dﬂsmmnﬁitli L T —

b L L L L T T T T P e e T e

24

L LT T S masEsman

2. PROJECT DESCRIPTION.............

ER L LTy

bkttt ettt ehelhel et L L L T T I T T 25

2.1

General ...............

i

2.2  Brief description of the POBHBIE i somsmssns raidh bens

saresrarss B0

2.2.1

Location details ...

L S e,

ssvives £O

2.2.2. Leasehold Area........ ..

il o bt ettt L LT L L T

e A0}

B OENRY i "

s R 7]

2.3.1

Regional Geology...........cccucrmiverm o

2.3.8 Mculgeamy......,.,,.. =

s e

Ty

u-+1---m...+.......2a

24  Proposed rate of production and expected life of MiNe..........cocovrierrrosnemremssosions

1]

et LT

w29

2.5.1  Details of Mining process-...___.

R L e —

wais 29

252 Anticipated life of mine......_..

e i e LT T T ——

srivvs SO

2.6 Extent of mechanization.....................

e ek it 0 A o i 1 - A A

S .

2.7 _Employment Potential..........

o 5

127.1  Mineral RO .o comicisrssiisniisisicoimsimiimnilcns

——

12.8__Site Facility ..o e e S O e S et s

T

281 Mh:usﬂﬂ'luu

e b T T ——

32

2.8.2 RestShelter......................

L e L L]

Samrnmsan

32

2.83 M shaltarhh

32

cmn 3' FEREE AR AR R TSR SR

e LT e —

.35

DESCRIPTION OF .........

e b L L L L R T P FERsAAsEssERERERSR R REEEE

.35

EEEREEEE e FEEEEARAAESEREEE

ENVIRONMENT .........cccnvinemersrnerns

bbb LT LT L T Py

>

"
Atharva Construction Co.

yhan drgi Pl (2

LR LLT] uo-yd:-o-:;qﬁ;_!-!- J i ....‘"It..u-u LT 35
- -

-5



185

| I\ w A~ 4
GATA NO.- 2451 (KHAND NO.-02), VILL- JARAR, TENSIL-NARAINL,
DISTRICT- BANDA v

FINAL EIA REPORT FOR BUILDING STONE (KHANDA, GITTI BOULDERS)
MINF

(3.0 _DESCRIPTION OF ENVIRONME S MhaN s s TS e S b Suib e D -t

§a I. I

a2 LAND ENVIRONMENT....................

3.3 WATER ENwRDNMENT P

331 Water consumption & S-ourcan_

332 Methodology of Baseline Gata TR il st

333 Ground watnrquauty+.._..

(3.34 Surface Wutnr..

(3.4 AIR ENVIRONMENT......oveociececcocnscissesmmemmmmmmio

34.1 PEBEROTIIY o roreeserssiimesssmmmmmrrrmemeremnass.

34.2 Site Specific Meteorology...........c.is

3.4.3 Climatology...........ccooroores

(3.5 Noise Environment e

3.5.1 Noise Level Survey,........

3.5.2  Ambient Noise Standards .........._. ...

353 Noise L T e

|36 Biological L T

3.6.1 Objectives of the - R Oue S

362 Biogeography and Physiography of the study area:...............

363 Study Approach & Methodology adopted................. .

3.64 Status of TIOIN ittt atoomenn

|3.6.5 Status of Fnuna.mq.,-ﬂh

(3.6.6  Status of threatened Biota DROEE . o.covsisiiivenisrmistiomeriimmmessesmorne

3.7 Socio-Economic T

3.7.1 Objectives.............. D S A

3.7.2 Methodology adopted for the study ettt sr s s et siae st srenanen

EEEn l'lll'-H1lllrlllllllii-llli--!lilh-- . TrE N iEE EaE |.+-....J---a.--“.....-...-a.a.a.a.q...-.---.-.
4.2, I.demrlrunmant...H,,.

"2": A‘nmtﬂd Imﬂt R Rt K el L s i e S B e b +prnanaa

[4.3. MEu?trunmant*_u

14.3.1  Anticipated RPN o it i et hecos et




186

GATA NO.- 2451 (KHAND NO.-02), VILL- JARAR, TEHSIL-NARAINI,
DISTRICT- BANDA

FINAL EIA REPORT FOR BUILDING STONE (KHANDA, GITTI BOULDERS)
MINF

[4.3.2  Mitigation DEBBBUIPE coversmsersisussssnsydsisnsisssmssesertotomvmmmmmtoems oo
M AlrEnvlr'unmntJ_*_ ....... ﬂf
Bl ARSI BAPIE oo oot .
442 Mitigation DEORIUIT. ccoccpresesssssssssosecnssssiissssritismmsmmimaiimmesstmvestotorsotm e oo
[4.5. Noise Enmnment.ﬂ.ﬂ
4.5.1 Anticipated Impact & Mitigation INOBRUNSS .......coiinimniisrssssisasssssnsisssssaissisersossrosssnse, B
452 Prediction ul’GmundvIbml:im:.HBE
4.53 Mitigation Maﬂsumgﬁ
14,6, Bmlnma]ﬂmrimnmmt..,gﬁ]
4.6.1 Anticipated MEUPEL e vviri oo rmmrmsess i e s d et DB
462 Mitigation DSBS, ...covenimsssssssomismmssemsssssseonmemsrersmarsssesrostmm e 5]
(4.7. Smm-EcmumicEnmnmuntﬂ_?l
4.7.1 ﬁ!ihﬂWHlEdlﬂlyﬂtl;g?
4.7.2 MiﬂgahunMaasums.‘!?
4.8 Mine waste Managumm 98
4.9 Mlnel‘.‘:lﬂsummﬁﬂ
|49.1  Mine Closure I s cicssiorses st yross stmmpmerestérsmintossemrmomtssboos e ros s o 09|
|4.10 TRAFFIC A it s e e ] 00)
CHAPTER -5:.................. 1Santrerealasnsemassissanatasnssaes sestnrasasssanassesersasasnsassersnsnness U2
ANALYSISOF................... E—— N, 1
ALTERNATIVES................ earressiss e et b ars s arnssennen b sns s sasnesaenenseresereesens DO D
5.0 ANALYSIS OF ALTERNATIVES .o i st ekt vt DS
5.1 lnu-uduuunnﬁﬂuﬂ 103
5.2 Factor behind the Selection of PRHOOR.csiisiisiisiissmsmmsrrrsm s 100
5.3 Analysis qu]tamnHwSite....lﬂS
5.4 Factor behind selection of proposed it D T\
CHAPTER -6t.....cc0ic00rvereems P ———
ENVIRONMENT MONITORING PROGRAMME. ....occisimisisimmssmmimmorminmmrrmresesroreeors 107
(6.0 ENVIRONMENTALMONITORING PROGRAMME . A
(6.1 General Lttt st i mersryeeerereemseecoeccense 1 OB
6.1.1  Environmental Monitoring & repo Procedure..................merrermnon 108
6.1.2 Environmental monitoring Call.ﬂ_...,wg]
6.2  Green Belt Development................ . R R e T
6.3.0ccupational Health & Snfﬂtyuu 112
6.4 sumu;fh_ua
[CHAPTER -':HH114]

Mharva Comstruction Ce.

s s




GATA ND.- 2451 (KHAND NL-02), VILL.- JARAR, TEHEIleRAmL
DISTRICT- BANDA i

FINAL E1A REPORT FOR BUILDING STONE [KHANDA, GITTI BOULDERS)
MINE ‘

55

/

ADDITIONALSTUDIES m................m...H............................................................m.....l 14
7.0 ADDITIONAL E'I"UIIIES.....................................-..,.........,......4...........,................. 115
7.1 PUBLIC CONSULTATION T TR s s ar e so bt s seessmssisrssererstn L1 B
7.2 _ Risk Analysis & Disaster Management Plan LSyt assenarisssssesesserasasevarnes ] 1B
7.2.2  Key De ﬁnlthns_h_ 115
(7.3 Scope of Work for RA & DNP B omtcis i heessss st ssimmnis ot 1 16]
7.3.1  Level 1: Hazard Identification RN S b e A L i s e bt esiaievin L 1B
7.3.2  Level 2: Risk Assessment & Ranking RISK..HP.. 117
7.3.3 Controls and Action Plans oLt el eSS A b s avssensssrssamserensrmrrers L 10
[74 F*mmd_._ua:]
7.5 __Community Development Palicy: OO WG & 7
CHAPTER -H:...........................4...........;..............................................m .................. 125
PROJECTBENEFITS ...................,..................................................................,............ 125
8.0 PHD[ELTBEHEFITS...............................................-.".......................m....... ....... 126
8.1. Ganera[.,IZE
8.2 Improvements in Physical Infrastructure SASUMA N she At b sssaassrsasepsassesistasssasastismansarsseerense 1 25
8.3 Improvements in Social Infrutructl.lrelzﬁ
8.4 Emplo}rmautl"uh&utmllz?
85 Tangible social benahits BN msomn 1|
8.6 Other B&mﬂts Srnssspsessnnsssnnnsssnssisisiasrie B OB
CHAPTER -9:.............."..............,.,...........,.................................................,............... 129
ENVIRONMENT MANAGEMENT PLAN IERISEL ISt sus ke s s s as e s enn TN TR Rees ti punabnsencnsansevsannee D BD)
9.0 EHVIMNB[ENTAIM&HAGEHENTHAN I5300000sseseseersnanssasersrnnatsnssernnasesnrunsarsasss 1.B0)
9.2 Environment Management Symh.l?.ﬂ
9.3  Proposed Environmental Managammtl’hnlﬁl
9.4 Budget Allocation For EMP Implementation e es b Shabssasaeesbasns e Frenstsetasrarasaervemeare L DD
9.5 Anticipated Environmental Issues & thair MItigation.....o.cecomee e 193]
CHAPTER -I'II':................................................m..........................,.............................4.. 138
SUMMARY & CONCLUSION s RO |
10.0 SUMMARY AN S T sesssssnnsnssserssssans 130
10.2 Environmental Setting of the project in atudy 8r88........ oo
10.3 Project Nature, Size & EOCREON .ovocsiisssssroics srmeersmesssiceemermntioor e

Atharva Construction Ca.
M eo)rm [




188
IJ

|
GATA NO.- 2451 (KHAND NO.-02), VILL- JARAR, TEHSTL-NARAINI,

MSTRICT- BANDA

FINAL EIA REPORT FOR BUILDING STONE (KHANDA, GITTT BOULDERS)

MINE

10.4 Details of Mining process ...

ciniiigesisrsi N

T SRR PP OIDRRN i oo b roosa S ek

142

10.5: Solid woste TBTMISIIBIIE il s Sy s e s 43 s s b RAds bt b

142

10.7 Water and Wastewaler Management........ccoseiesrmssmmssssssnsisasnsasssnnssisssnsssss jraes

SRS

144

100 Description of the eNVITOMMBNL ..... .............eruiersiimsetsiemssesrissssiisesmsssssonmssssiossasissasssiissss

144

10,9 LRt BriVEPORIEETE ..ocivsnissnsss i im o s s s b 16 s e 5 A s b b s b ST 1

. 146

10.10

Selsmicity of the QI8 ....csesismnimsmisssssmumisssessasmusssssissssas

..146

10.11

Socio-Economic EnvIrONIMEeNt ... ... rrmsssersrssssssssssnnanssniserspisssasspessss

-, 146

10.12

Anticipated Impacts & Mitigation MeasUIES........c.cormermmsssrmssstiessst st ssesssssessss

147

10.13

...150

EEEARTER = 105 o civnnsisinraisbbsrbmmas i vt bsssn i bt rrd 5o T ARSI

PRy | 3 |

CLELE L LR LR LR

DISCLOSURE OF ...iicoacssrsraissssrsrsnssssssrivssnt vrnssssossd soessbssss 6585 isssstoseisnsnssssranisnssnnmsss

s 151

icuﬂsmrm LI TTEY e il!ili--lli‘-liiﬂ-iIIi‘i!iilllil‘llll‘l"lll"‘l"ll"l'llﬁl

Il] Itn m":lﬂm ﬂ mmmw AR AR R IR R R PRI RR TR R RN E R

SEEAEREREEISAE 152

L

Athang Construction ce.
T4 doaie e




189

GATA NO.- 2451 (KHAND NO.-032 ), VILL.- JARAR, TEHSIL-NARAINI, -
NSTRICT- BANDA wiil

FINAL EIA REPORT FOR BUILDING STONE (KHANDA, GITTIBOULDERS)
MINF z

LIST OF TABLES

S7

Table 1.1:Point-wise compliance of prescribed RO vt s e cos R D T

5

Table 2- 1Present land use pattern of the lease BPBR. i rvvissinnssvivnsninsnassosvnas et A st e

re 27

s

Table 2- 3 Regional ﬁtrl_'u!mphh Sequence .............. A

s 2B

Table 2. 4 Proposed rate of production in Cubic 8

.29

Table 2- 5Estimation of Mine life

L T,

-l

Table 2- Eﬂmu-_vUt‘PitAuDnDnE&MﬂuﬁldD[PhnﬁrhdﬁﬁtﬁrEndﬂfﬂmwp{ulPﬂrhd casec 30

Table 2. 7 Mining Machinery Dutul‘.:...,

wiss 31

Table 2- 8: Manpower Details ..., L ANmea banan b daa s b B s s ren s b e s et e

|

Table 3- 1: Land use pattern of the Itudylwnq

ssss 3l

svivses B3

Table 3- 2: Details of Soil monitoring humnmi;
Table 3- 3: Methodalosi used for Soil Analvsis,,

Table 3- 4° Soil Quality Analysis results (March-2019 to MO RONR v i e i mapeereneon

‘Table 3- 5: Location of water monitoring station.........,

Table 3- 6: Ground water quality Analysis results for March-2019 to May-2018........00mm0008

Table 3- 7: Surface water analysis results (March-2019 to May-2019 i sonibinniwsnsi i s Con

Table 3- 8: Details of Air Huniwzinﬂmtinm............. B T N ek

Table 3- 9: Techniques Used for Ambient Air lity Monitoring ............cccereersiererisennnn

Table 3- 10: National Ambient Air Quality SRR o b

Table 3- 11: Details of Noise Monitoring e I

|Table 3- 12! Ambient Noise uality Standards in

o T )

Table 3- 13: Noise quality results of the LA e ———

Table 3- 14: Estimation nfﬁﬁn-nociuhiiul PATAMBLETS ................

Table 3- 15: Overall taxonomie status of Flara in the study area Hit e s Ay s et pas o

Table 3- 16: List of cash crops in the study aren B Ur 48 oA 4 B 5 s i e e A s b

Table 3- 17: Status of amphibian species in the Lt [y e ——

Table 3- 18° Status of reptiles in the study area ....................

Table 3- 19: Status of avifauna reported from the StudY AT8N..............coreereerresmsrsrsonsins,

Table 3- 20: Status of the mammalian spécies in the PO sy asnsnsrun snsnsns eyt 544 R e b5t s s e

Table 3- 22 (i): Demographic Particulars of Study Area...............

(Table 3- 23 (ii): Amenities Data (For Rural Area)...............

Table 3- 24 (iii): Categorization of workers on the basis of occupation ...

Table 4- 1: Land use pattern of the mine site lis per mine plan) PN N R A e e b o

Table 4- 2 Land use pattern of the OO MO oo civonsispos vismosasisbioniaphns aca i s

T’Hhh “' 3 NOBB‘ ].mpﬂ Firren anaas s i A R L LT T T

Table 4- 4 (i): Existing Traffic Scenario & LOS O

| Table &- IHn!M_t‘m[' ing Schedule and Parameters TR NPT TT D

Table 6- 2: Proposed afforestation PROETRERIIR . niisisicorinidasssdbssis thss ot e amresssans ey

Table 7- 1: Risk ranking criteria ........... ara P O

Table 7- 2: Cause analysis for level 1| & lovel 2 hazards B0 as o e st ann ks e b et beren e adnt

Tabie 7- 3: Contm! & Action U oo isisionisinsiinene

{Table 9- 1: Environment Monitoring Cell...........ooow. .

& n L:ﬂ-
mt 1 'l.lf- e
Atharva (6 '

AN o\ e

e L L T Ty o e
Table 9. 2: Cost of EMP DAt s po st bie e R 3  AN SS e St




100
v

1 J
GATA NOD.- 2451 (KHAND NOD.-02), VILL.- JARAR, TEHSIL-NARAINI,
DISTRICT- BANDA -

FINAL EIA REPORT FOR BUILDING STONE (KHANDA, GITTI BOULDERS)
MINE

__LIST OF FIGURES

Figure 2- 1: Location of mine VI s oAb bbb e kA oA e s b aat pemea e raoerne s T

Figure 2- 2 Water Balance Diagram (KLD) T B A i o T | |

Figure 3- 1: 10 Km. Radius map showing the mOnItoring BUAtIONS ... vmremiiemissssermsssrsssssesssnsees 3T

Figure 3- 2: Landuse Pattern of the aren under study in district Banda. U.P. seitsa st s SO

Figure 3- 3: Land use/ Land cover Map of study S U O oSBT o SR N | |

Figure 3- 4! Seismic Zone L B

Figure 3- 5: Graph showing content of Percentage of clay, Silt and Sand by mass at five

maonitoring locations e L O U SRR |

Figure 3- 6: Calcium and Chloride content at three monitoring location in ground water....... 51

Figure 3- 7: TDS and Total hardness{as CaCO3) value at three monitoring location in ground

wuterﬁl

Figure 3- 8: Graph showing concentration of Dissolved Oxygen and Biochemical Oxygen
Demand at three monitoring L N Ay O |

Figure 3- 9: Wind rose diagram of the BRI IO rosvisiinass iorirsinmiivrbssbamititss esspas sremsscienssamassreasss

Figure 3- 10: Graphs of S0, NOz, PM 4, PM1 s concentration at six Air Quality monitoring

Figure 3- 11: Graph of Leg-Day and Leg-Night values at six monitoring locations............c...... 67

Figure 3- 12: Categorization of workers on the basis of occupation ... 86

Figure 6- 1; Environment Management Cell..............cc..ciimmissnessesmmmnne. 1 10

Atharva Construction co.
N Jdrny &
L T




191

GATA NO.- 2451 (KHAND NO.-02), VILL- JARAR, TEHSIL-NARAINIL

DISTRICT- BANDA

FINAL EIA REPORT FOR BUILDING STONE (KHANDA, GITTI
MINF

Atharva Construciion Co.
L Y~

BOULDERS)

59



192

GATA ND.- 2451 (KHAND NO.-02 L VILL- JARAR, TEMSIL-NARAINI,
DISTRICT- BANDA

FINAL EIA REPORT FOR BUILDING STONE (KHANDA, GITTI BOULDERS)
MINE -

LIST OF ANNEXURE

ANNEXURE NO. Illnum

L. COPY OF TOR
IL MINING PLAN WITH PROGRESSIVE MINE CLOSURE FLAN
IL COPY OF LETTER OF INTENT
—
Iv. 500 MT. CLUSTER CERTIFICATE ISSUED BY MINING OFFICER
V. PUBLIC HEARING MINUTES
Vi FORM-2

Atharva Consiruc Ligi oo,

1l 47) --"rn\l ﬂ\;



193

GATA NO.- 2451 (KHAND NO,-02), VILL

- JARAR, TEHSIL “NARAINI,

DISTRICT- BANDA

FINAL EIA REPORT FOR BUILDING STONE (KHANDA, G BOULDERS)
MiNF

ABBREVIATIONS

Impact Assessmen

Eﬂm”ﬁmﬂ-
and Fores

Ela
i
.
TOR

Term uf .'l"h_l'urm .
Expent Apprasaal Communer
Stale Commintee

R

o

Central Pollution Contrm] Board
a Certificute

Helow Ground Level
onceniration

Nutional Highway

State Highway
Decibel

Equivalem Noise Level

Hectary

Ulﬂndﬂlﬁnuﬁmmﬂnﬁﬁmun
“High Flood Level
 Low Flood Level

The Environmemt Protechion Act

Hectare Meter
mnnm

Drissobvis] Dy
Chemied Oy Do

Particulate Matier

Ambicat Air Quality
Iml’hﬁm

wamemurnﬁ-mmmmm
ﬁ':im-l!ed?dmrh&

Noa Governmental Organisation
 Passeniger Car Unit

Level of Service

Poliution Under Control

National Accreditation Bonrd for Education and Training
EEEyEEHerE;

.

Checu patiomal Sufety und Health Adminrsration




CHAPTER -1:
INTRODUCTION




195

GATA NOD.- 2451 (KHAND NO.-02), VILL - JARAR, TEHSIL-NARAINI,
DISTRICT- BANDA 1

FINAL EIA REPORT FOR BUILDING STONE (KHANDA, GIITI BOULDERS)

MINE
1. INTRODUCTION
L1 Preamble

Environmental Impact Assessment (EIA) is the management tool to ensure the
sustainable development and it is o process, used to identify the environmental, social
and economic impacts of a project prior to decision-making. It is a decision mukih: tool,
which guides the decision makers in tuking appropriate decisions for any project, ELIA
systemutically examines both beneficial and sdverse tonsequences of the project and
ensures that these impacts are taken into sccount during the project designing. It also
reduces conflicts by promoting community participation, information, decision makers,
and helps in developing the base for environmentally sound project. The Ministry of
Environment and Forests, Govt, of Indin, through its ELA notifieation Ne. 801533 (E)
of Sept. 14th2006 and its subsequent amendments later under the Environment
Protection Act, 1986, classified the projects under two eategories - A (mare than 100
ha) and B (55 ha but <100 ha) for mining sector. Categury-A projects lincluding
expansion and modernization of existing projects) require Environmental Clenrance
from Central Government (Ministry of Environment and Forests, Govt. of Indin, New
Delhi} while category — B projects are considered by State Level Environmental Impact
Assesement Authority (SEIAA), constituted by MoEF, New Delhi. If in case, any
citegory “B” project attracts the “general condition” given in the EIA notifiention, it
shall be trented as categury “"A” and will be considered at MOEF, New Delhi.

The proposed project is categorized under category "B Activity 1(a) (Open cast mining
of minarals, mining lease area <05 hectare) as the lease area is 1.21 ha, However the
GOl order dated 12th Dec, 2018 Muthnln.rmhﬁngmnhnthnﬁhmlin;a
cluster of above 5.0 ha within 500 mt. radius the project will be treated as B-1.

In order to sssess the likely impacts arising out of the project, the Environmental
Impoet Assessment (E1A) study is undertaken, which will be followed by preparation of
o detailed Environmental Management Plan (EMP) to minimize thase adverse impacts.

PARAMARSH [SERVICING ENVIRONMENT & DEVELOPMNT CHAPTER-
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1.2 Identification of Project Proponent
The project is being proposed by Mis Atharv Construction Company, Prop.- Shri
Shravan Kumar Singh Slo Shei Vishnupal Singh has been progressing forward not
mlyinitiﬁmn:iaiupﬂhuﬁnhumkennhiglupiuthndﬂmﬁnnud‘
diversification of its activities. The basic details are being furnished herewith: "

L3 Details of Mining Activity
Applicant, M/s Athary Construction Company, Prop.- Shei Shravan Kumar Singh St
Shri Vishoupal Singh, Rio- 133, AN - 1144, Bhawanipur Nagar Dabali Sujanpur,
Distt.- Kanpur, (UP) has been given the consent for an ared of 1.21 Ha for extraction
of 12100 m¥ year Building Stone (Khanda, Gitti & Boulders), in Gata No- 2451,
(Khand No.-02), Village- Jarar, Tehsil- Naraini, District- Banda, U.P, vide letter no.
wmmmuummurw-muﬂm Yeurs ( Annexurs -T)
Mine Plan and Progressive Mine Closure Plani Approved Mining Plan of proposed
mmmglenunmmmbmiuadtutheﬂimwﬁemmaMMnndGmhmr
Department, Uttar Pradesh and they have approved the mining plan vide letter no.
BE0M. Plan/ 2016, dated 20-07-2019 (Copy enclosed as Annexure-11D,

1.4 Brief Description of Project
The propossd project is to mine minor mineral Building Stone {Khandn, Gitti &
Boulders) and the estimatd project cost is Rs 62.60 Lac. The proponent has applied for
mining lewse over an area of 1.21 Hectare at Gota No. - 2451 (Khand No.-02), Villagre:
Jarar, Tehsil- Naraini, District- Banda, U.P,
The lease area is 1.21 Heet. with mineable reserve of 133168 m* out of which approx.
12100 m¥ 32670 Tonnes Per Annum will be mined out, making the life of mine approx.
11 Years (approx.) at the same rate of production,
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1.5 Project Nature, Size & Location:
Nature

The propesed project is Building Stone (Khanda, Gitti & Boulders) mining project.
Bize

It has been proposed to collect approximately 12100 m¥ 32670 Tonnes Per Annum of

Building Stone (Khanda, Gitti & Boulders) annunlly over an ares of 1.21 Heetare,
Location

The mining area is located at Gata No. - 2451 (Khand No.-02), Village- Jarar, Tehsil-

Naraini, Distriet- Blhdeﬂuhduh.TbeMinglmfpmmﬂprwmﬁlls

in Survey of Indin Toposheet No, B3C/O7, The mine lease area is located bet ween:

Latitude 25 18- 53.85" o 25 18- 69.20°
Lomgitude B(p 21" 504 T" to BO» 21~ £5.45"
) Khurhand Railway Station - 13.0 km* (NE) direction.
Nesarest Railway Station
“Aerial Distance in Approximation
Khajuraho Airpart- 71,0 km* (SW) direction.
Nearest Airport
*Aerial Distance in Approximation
Nearest Highway NH 76 11 Km NE direction. [

1.6 Project Importance
Thumumrnfludinhth:chmthhqmtinthnmddbyhnmimlﬂﬂ?lﬂdm
third hrgunbypuu:hadngpuwmdty‘!hp—lmy reason for the ecanomic
growth can be attributed to the growth in infrastructure. Infrastructure growth is
directly proportionnl to the availability of raw materials such as brick, stofie, cement
and sand ete. with the growing infeastruetusal requirement of the India, the demand of
raw materials have increased geometrically, In Banda district of Uttar Pradesh, a
numheruhtmmitmuuuwn.Thunhlhmld.mmuIm-hurivdinthcumh&ml
it has become a major source of raw material for cunstruction industries. Raw muteria]
Enrtheln&nummdavﬂnpmmlisnhinhdm:ﬂinthuuﬂ&mhtmlnd.in.ln
Bﬂﬂlﬂﬂiﬂﬂ”hﬁﬁdﬂ,nmtﬂridﬂmmimnlmmu.Mithﬂ
nfdmhuﬁudinthuuu:uhadhumnmajwnwmatuidﬁrthtinﬁiﬂrm
development and is at high demand in the north-west UP. The mineral-rich colars, and
lhuhrdmu&dnmitnmﬂu&mﬁdirmnyw&ﬂh;hmmdmﬁng
project will fulfill its end uses in buildings and construction, paving, monuments and
muny other exterior prﬁuumﬁlbhdshhan&ﬁhnmmdhmMm. flooring,
retaining walls and landscaping around a center fountain / pond, staircuse and many
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Aharey Cﬂmqm,m Ca




198 b

GATA NO.- 2451 (KHAND NO.-02), VILL- JARAR, TEHSIL-NARAINI, -
4

DISTRICT- BANDA

FINAL EIA REPORT FOR BUILDING STONE (KHANDA, GITTI HOULDERS)
MINE .

other design eloments (residential and vommercial applications),

The project directly penerntes the employment for the local people and indireetly for
the others. Also the marketing of the product generates the omployment for peoples, By
this project, approximately 33 persons employed directly on project site.

1.7 Terms of Reference
The scope of the study includes & detailed characterization of the environment in an

area of 10 Km. radius of the Mine Loase Area for virious environmental parametors
like Air, Water, Noise, and Land, Biological and Socio-economic nspects,
mmmhmmmhmmmmmmmmm
projects considered the project during its meeting. Bnsed on the informution contained
in the documents submitted and the presentation made, the SEAC-Utntur Pradesh
prescribed the Terms of Reference (TOR) vide Lotter no. © 422/Parya/SEAC/5017/2019
dated 27 November, 2019 is attached ss Annexure-1. The points have been raised by
the SEAC-Utfar Pradesh in the TOR and its complinnce are as undor:-
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Table 1.1:Point-wise compliance of prescribed ToR
TOR POINT COMPLIANCE OF TOR |
L All Pages of technical documents EIA/ Shall be complied.
EMP ete, should be signed by the
consultant and project proponent both,

- 3 Copy of all the analysis reports signed by | Baseline datn has been collected by
unalyst approved by NABL or MoEF & | NABLMoEF Accredited lab of study
{:CnhlllhemmudWﬂhtheEMum mrea within 10 Em radius of the
and original analysis reports should be project site was collected during One
presented ut the time of presentation. (Non Monsoon) sesson (Mar- May,

2019),
Detail discussed in Section-3.

4 MOU  signed between the project | Shall be complied.
proponent and the consultant sheuld be
eubmitted.

4 The project proponent shall obtain the Shall be complied.
forest elearance and permizsion of central
and Stute Government us per law under
the provisions of Forest (conservation)

Act, 1980 and submit along with EIA.

B The lease area its address and production | The land documents depicting the
per unnum should mateh with as | correct address and leass aren. The
mentioned in DSR und Lol. In case there | copy of DSR. Lol nnd EIA report
ts any difference clarification/ amendment | mutches properly, The relevant
letter from competent nuthority shall be documents arc attached as annexure
submitted along with EIA. EIA and public | TI1.
hearing shall be conducted ms per the
lease area as address and production por
annum mentioned in DSR and Lal.

a Project proponent should bring KML file | KML Gle has already heen sumitted
ut the time of EIA preseniation. along with E1A report. KML file will

also be presented at ELA presentution.

7 Yearwise production details since 1994 | Not Applicable,
should be given, clearly stating the | Ay the proposed area has boen freshly
highest production uchieved in any one | alloted for Ten years Letter of Intent
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year prior to 1994, It may also be
categorically informed whether there had
been any increase in production afler the
EIA potification 1984 came into force,
wort the highest production achieved
prior to 1994,

(LOD for ten years granted from the
office of District Magistrate Banda
(Mining Section) wvide letter no
824/khanij-30, Banda, dated B8th
June, 2018,

A copy of document in support of fact that
the proponent is the rightful lessee of the
mine shauld be given.

Appleant, M/s Atharv Construction
hl h" Ehri Bhravan Eumar
Bingh. has been granted the consent
from the office of District Magistrate
Banda (Mining Seetion) vide letter na.
B24/khanij-30, Bandn, dated Sth Juns,
2019 for an aren of 1.21 ba. for the
extriaction of miner mineral Building
Stone (Khanda, Gitti & Boulder) in
Village: Jarar, Gata No.» 2451 (Khand
No.- 02), Tehsil- Naraimi, District
Banda, U.P. for a period of Ten years
(Annexure -D

All documents including approved mine
plan, EIA and public hearing should be
compatible with one another in terms of
the mine lense urea, production level
waste generntion and its monsgement
nnd mining technology ste, and should be
in the name of the lessee.

All the concerned documents are in the
name of lessee. Mine plan is prepared
by RQP.

All the documents are compatible with
one another in terms of the mine lease
area, production levels, waste
generation and its management and
mining technology.

Lessee Name: Bhei Bhravan Kumar
Mine Lense Area: 1.21 ha.

Proposed Capacity: 12100 eubie meter
per annum.

All corner coordinates of the mine lease
area, superimposed on & High Resolution
imagery toposheet, topographic sheet,

The lease ares is clearly superimposed
over the toposhest and the lond use:
Innd cover has been build and indicated

PARAMARSH ISERVICING ENVIRONMENT & DEVELDPMNT
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Geomorphology and Geology of the ares | in chapter-3 has clearly the
should be provided. Such an imagery of | geomurphological features & other
th-pmpmdlmuhmddhemﬁdﬂi.mﬂngiﬂl[mtmwﬂhm“mlnd
Such an imagery of the proposed aren | buffer zone of 10 km.

should clearly show the land use and
other ecological features of the study area
feore nnd buffer zone).

1L Inﬁwmntiund:wldheprwidnd‘msmqr Site has been shown over the toposheet
of India Toposheet in 1:30.000 scale clearly indicating the ares and other
indicating geological map of the mrea, | water hodies, stream and rivers.
geomorhophology of land forms of the Geamorphology and land forms has
ares. existing minerals and mining | been shown in the landuse - landeover
history of the ares. important water map of 10 km buffer zone,

bodies, streams and rivers and soil
characteristics,

18 | Details about the land proposed of mining Applicant, th-ﬁ_
activities should bhe given with | has been granted the consent from the
information us to whether mining | office of District Mugistrate Banda
conforms to the land use policy of the | (Mining Section) vide letter no.
state: land diversion for mining for mining | 824/khanij-30, Banda, dated Sth June,
should have approval from State land use | 2019 for an area of 1.21 ha. for the
bonrd or the concerned authority. extraction of minor mineral Granite
(Khanda, Gitti & Boulder) in Village-
Jurar, Gata No.- 2451 (Khand No.- 02),
Tehsil- Naraini, District- Banda, U.P.
for & period of Ten years.

Lossee Nume! Bhei Bhravan Kumar
Bingh 8/0 Bhri Vishnupal Bingh

Mine Lease Area” 1.21 ha

Proposed Capacity! 12100 cubic meter
per annum.

18, It should be clearly stated whether the | Detailed Environment Policy stating
proponent Company has & well laid down | SOPs in Ccase of any
Environment Policy approved by its | violations/deviation of the
Board of Directors” If so, it may be spelt | environment or forest norms given in

PARAMARSH [SERVITING ENVIRDONMENT & DEVELOPMNT CHAPTER-
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out in the ELA report with description of [}

prescribed operating process/ procedures
to bring into focus any infringement/
dovintion/ vielotion of the environmental
or forest norms/  conditions”  The
hiernrchical system Administrative order
of the company to denl with the
environmental issues and for ensuring
compliance with the EC conditions and
details of this system may be given.

The svstem of reporting of non-
complinness Mviolations of environmental
norma to the Board of Directors of the
compuny  andior  sharvholders or
stokeholders ot large, may also be
dutnilod in the EIA Reports.

14 Issues relating to Mine Salety, including | Buffer zone/ Non minenble area of 7.50
subsidence study in case of underground | mt. around the project site which is
mining and slope study in case of | 04085 ha. left oot ms per mining
opencast mining, blasting study ete, | norms.

should be detailed. The proposed | i) Helmets 1o all workers will be

sufegunrd measures in each case should | provided.
also be provided. i) Disposable respirators, will be

provided to all those working in dusty arca
where dust concentration is very height
i)y Onec pair of safely shoes will be
provided tw all the workers.

iv)  Safety belis will be provided 1w all
those working at height.

v)  Warning boards & working hours
shall be displaced at conspicuous places.
vi)  Mines Manager will be employed
for the supervision of mining operution,

vil) The mining area shall be properly
fenced 10 ovoid any inadvertent entry of
any live stock.
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During openicast working, all  the
precautions are (o be ohserved as per Reg.
106 of MMR. 1961 for safety and security.

18. | The study aren will comprise of 10 km | The study area comprises of 100 km
zone uround the mine lease from the lease | zone nround the mine lease periphery
periphery and the data contained in the | as shown in the study ares Map is
EIA such ns waste generation ete should fiven in Figure 3.1 of Chapter 8,
be for the life of the mine/ lease period. No solid waste will be genernted. No

municipal waste other than domestic
sewage shall be generated. Maobile
toilets and dusthin will be made
availnble ut the mine site.

Letter of Intent from the office of
District Magisteate Chitarkoot (Mining
Section) vide letter no. 824/khanij-30,
Bandu, duted 8th June, 2019 for a
period of Ten years,

18 Certificate from Mining Officer that there | Certificate issued by Mining Officer
is no other mining ares exit within 500 m | attached as Annesure IV,
periphery.

1. | CER cost to be calculated for individual | Proposed  Corporate  Environment
T Responaibility (CER) Cost i=

mentioned in Chagter 7.

18, An intimation reganding conducting the | Intimation has been sent to the
monitoring to be sent 1o concerned | concerned  departments regarding
District Magistrate/ State  Pollution conducting the monitoring,
Control Board Office/ SEIAA,

18. | The lab conducting the analysis should be | Boseline data has been collected by
authenticated and registered, NABL/MoEF Accredited Iab of study

area within 10 Km tadius of the
project site was collected during One
(Non Monsoon) season (March- May,
21019,
Distadl discussed in Seetion-3,

0. | Public hearing to be conducted ns per EIA | The public heuring points will be
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Notafieation, 2006 discussed in Chapter 7 of Final EIA
teport.

2L | A copy of document in suppart of fact that want, Mis Athery Construction
the proponent is the rightful lessee of the Company. Shri Shravan Kumar Singh
mine should be given. ‘ 8/ Bhri Vishnupal Bingh, hos been
granted the consent from the office of
District Magistrate Bandn (Mining
Section) vide letter no. B24/khunij-30,
Bandn, dated Sth June, 2019 for a
period of Ten vears for an area of 1.21
bm. for the extraction of minor
mineral Granite (Khanda, Gitti &
Boulder) in Village: Jarar, Gata No.-
2451 (Khand No.- (12), Tehsil- Naraini,
District- Banda, UP. (Annexure <[)

8. | Land use of the study area delineating | Map delineating all the features such
forest area, agricultursl land, grazing ns Agricultural Land, witer bodies ynd
land, wildlife sanctuary and national | other features present within 10 km
park, migratory routes of faunu, water radius has been prepared and given in
bodies, buman settlements and other | Figure 8.1of Chapter 8.

ecological features should be indicated. | Land use classification of 10 Km radius
Land use plan of mine lease area should | study area around the mine site, is
be prepared to encompass pre-operational, | given in Section 8.1.8 of Chapter 8.
operntional and post operational phases | Impact of change of land use has been
and submitted. Impact, if any, of change | given in Bection 4.1 of Chapter 4. 1oy
of lund use should be given. with the mitigation meqsures,

23 Details of the land for any Over Burden | As  stated earlier, there is 1o
Dumps outside the mine lease, such as | overburden on the Granite (Khanda,
extent of lund area, distance from mine | Gitti & Boulder) deposit ns all the
lease, its lond use, RER issues, if any | ROM shall be used in making
should be given. aggregate. Mining has been proposed
for the exploitation of Granite
(Khanda, Gitti & Boulder) therefore,
waste, sub grade mineral rejects shall
not be genorated during the course of

72
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mining. The mining lease ares 1=
CGovernment land and as per the
Socio'Economic Survey. There is no
Project Affected Person (PAP) by the
‘ propoged mining activities, Henee, no
R&R Plan is envisaged; as there is no
displacement of people from their
respective arens.

84 | A certificate from the Competent | The area is froe from forest land and
Authority in the State Forest Department | there & no forest land nearby the
should be provided, conforming the | project area where as NOC from

imvolvement of forest land , if any, in the Forest Department has also been

praject mve T ths svent o S0 UMY | o suinict befie idismiisicn of s
claim by the Project Proponent regarding

the stutus of forests, the site may be SR
inspected by the State Forest Depart ment
along the Regional Office of the ministry
to ascertnin the status of the forests,
based on which the Certificate in this
regurd a2 mentioned above be issued. In
all such cases, It would be diserable for
representative of the State Foresi
Department to assist the Expent
Appraisal Committees.

86, | Status of forestry clearance for the broken | No forest clearance is needed for the
up ares and virgin forest land involved in | proposed site, The site is free from
the project including deposition of net | forest, There is no forest cover in 10
present value (NPV) and compensatory | ken radius of the project site.
afforestation (CA) should be indicated. A
copy of the forestry clearance should also
be furnished.

20, Implementation statua of recognition of | Not applicable as there is no tribal
forest rights under the Schedule Tribes | population present in core of buffer
and other Traditional Forest Dwellers | zone of 10 km.

(Recognition of Forest Rights) Act, 2006
PAHAMARSH (SERVICING ENVIRONMENT & DEVELDPMNT CHAPTER.-
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should be indicuted.

57, The vegetation in the RF / PF areas in the
study area, with necessary details, should

be given, p—

There is no forest cover within 10km
buffer zone still the details of Mo
around the site s dummd in
Chaptor-3.

28 A study shall be got done to ascertain the
impact of the Mining Project on wildlife of
the study ares and detailed furnished
Impact of the project an the wildlife in the
surrounding and any other protectid area
and  accordingly, detailed mitigative
mensures required, should be worked out
with cost implications and submitted

Not applieable
ﬂuﬁnutmnilprmntwﬂhi.nlhu 10
km buffer zone.

2. |Location of National Parks, Sanctupries,
Biosphere Reserves, Wildlife Corridors,
Ramsar site Tiger/ Elephant Reserves
lexisting as well as proposed), if any,
within 10 km of the mine lease should be
clearly indicated supported by o Jocation
map duly authenticated by Chief Wildlife
Warden necessary clearnnce, if any, as
may be applicable to such projects due to
proximity of the ecologically sensitive
areas as mentioned wbove should be
obtained from the Standing Committee of
National Board of Wildlife and capy
furnished,

No National Parks, Sanctuaries,
Biﬂlphﬂnﬂﬂﬂwu“’ﬂdlifuﬂﬂ'ﬁ&:ﬂ.
TigeriElephant Reserves are falling
within 10 Km of the study ares,

The location map is shown in Figure
1.

NOC from Forest Department has nlso
been obtained.

%0. A dutailed bislogical study Tor the study
area [core zone and buffer zone (10 km
radius of the periphery of the mine lease)]
shall be carried out. Details of flora and
fauna, endangered, endemic and RET
Species duly authenticated, separately for
core and buffer zone should be furnished
bﬂdmmhpﬂmﬁddw.d&uﬂy

A detailed biological study (of 10 Kim
rudius study ares) was conducted by
Ecology and Biodiversity Expert and
the details are incorporatod in the
EIAVEMP Report.

Detailed  study  for  biclogical
environment is carried out and detail
of flors and fauna in core and buffer
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indicating the Schedule of the feuns | zons is wiven in Chapter 8 undo: Point

present. In case of any scheduled- | fauna | 88 Biological Environment.
found in the study area, the necessary plan
along with budgetary provisions for their
conservation should be “PRepared in
consultation with State Forest and Wildlife
Department and  details  furnished,
Nevessary alloestion of funds for
implementing the same should be made as
part of the project cost.

8L | Proximity to Areas declared as Critically | The proposed ares of Granite (Khanda,
Polluted’ or the Project areas likely to come | Gitti & Boulder) of the district Bands
under the ‘Aravali Range', (attracting which is far away from Aravali Range.
court restrictions for mining operations), | No Criticully Polluted ares is coming
should also be indicated and where so | within the 10 km rdius,

required, clearance certifications from the
prescribed Authorities, Such as the SPCB
or State Mining Department should be
secured and furnished to the effect that the
proposed mining activities could bo
considered.

8. | Similarly. for constal Projects, A CRZ map | Not applicahle,

duly suthenticated by one of the As the proposed project is for River bed
authorized agencies demarcating LTL, | sand mining which is not a coastal
HTL, CRZ area, location of the mine lease project.

wrt CRZ eosstul featurez such as
mungroves, if any, should be furnished.
(Note: The Mining Projects falling under
CRZ would nlso need to obtain spproval of
the concerned Coastal Zone Management
Authority.)

8. | R & R plan feompensation details for the | The mining lease ares is Government
Project Affected People (PAP) should be | land and as per the Socio-Economic
furnished. While preparing the R & R | Survey, There is no Project Affected
plan, the relevant State/ National Person (PAP) by the proposed mining
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Rehabilitation & Resettloment Policy | activities. Hence, no R&R Plan is
should be kept in view, In respect of 8Cs / envisnged: as there is no displacement
STs and other weaker sections need based | of people from their respective areas,
shmple survey, fmily wh. ghould be
undertaken to assess their requirement
and  action programmes  prepared
sccordingly  integrating  the sectoral
programmes of line departments of the
State Governments. It muy be clearly
brought out whether the village(s) locates
in the mine lease area will be shifted or
not. The issues relating to shifting of
villagels) including their R&R and socio
economic aspects should be discussed in
the Report,

84 | One semson (Non Monsoon) hie. March: Primary baseline data has buen
May (Summer Sesson) October to | generated for a period of summer
December (Post Monsoon  Season); | season (Mareh 2019 - May 2019), The
December to February Winter Semson)] | results of the same have been
primary baseline data on ambient air | incorporated in the tabular form in
quality as per CPCB Notificution of 2009, Chapter 8.

water quality, noise level, soil & forn & Monitoring location map incorporated
fauna shall be collected and the AAQ and | in Chapter no. 8, Figure no. 8.5,

other dats so complied presented data: | Monitoring loeations are decided
wise in the EIA & EMP report. Site: | considering the pre-dominant wind
specific meteorologieal duta should also be direction. Free Silica is analysed in Air
collected. The location of the monitoring Quality Parameters.

stations should be such as to represent
whole of the study areas and justified
keeping in view of the pre-dominam
downwind direction and location of
There should be at least one monitoring
station within 500 m of the mine lease in
the predominant downwind direction.
The mineralogical composition of PMio
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particularly for free silica should be given.

Air quality modeling should be carried out
for prediction of impact of the project an
the air quality of the area. uwm
tuke into necount the impact of movement
of vehicle for transportation of mineral,
The details of the dispersion model used
and input parumeters used for modeling
should be provided. The air quality
contours may be may be shown on a
location map clearly indicating the
location of the site, location of sensitive
receptors, if any and the habitation. The
wind voses showing pre-dominant wind
direction may also be indicated on the

miip,

Air quality modeling was carried o
and impact of Air guality has been
intorporated in the EIAVEMP report.
Max. Predicted cumulative ground
level concontration (GLO) of PMyo
850, NOw. The predominant over all
wind patterns for the study period is
from Weat to Eust direction as per

Wind rose disgram Figure 3.9

The water requirement for the project, its
availability and source to be furnished. A
detailed water balance should also be
provided Fresh water requirement for
the project should be indicated.

Water requirement in this project site
is 2,36 KLD. Water will be taken from
existing water sources from nearby
villages or tanker supplier. The details
are incorporated in the EINEMP
report, Total Waeter Requirement=
285 ELD

Dust Suppression = 1.80 KLD
Plantation= 0,15 KLD

Domestic Purpose= 0.40 KLD

Necessary elearance from the Competent
Authority for drawl of requisite quantity
of water for the project should be
provided.

The total water requirement will be
met  through  nearby  existing
borewelle/private tankers. Water will
be purchased from nearby sources, so
clearance for drawl of water ig not
required.

Description of water conservation
measures proposed to bo adopted in the
project should be given.

Details of Mitigation mensores for
protecting the water quality of River
Ken are given in Chapter 2.
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Details of rainwater harvesting proposed,
if any, in the project should be provided.

In the end of the. conceptual period
bottom bench of 145 mRL shall be left
Open to percolate water to rechargy
local water table,

Lmpact of the project an uur-m quality
hmhmr&cemdmn&wmllnuﬁha
assessed  and  necessary safeuard
measures, i any required should be
provided.

Burface Water

No permanent h\l'i-ummum‘ will be
developed. The proposed granite
(minor mineral) mining will not be
done in ruiny days bence there will not
be any adverse impact on nearhy
surface water,

Ground Water

The ground water quality will not be
changed because mining activity will
not interseet the ground water table as
it is restricted to 157.0m AMSL in
plan period which does not intersect
the ground water table, Impact of the
project on the water quality and jtg
mitigation measures has  been
mwmmnmmmm

Bused on actual monitored data, it may
clearly be shown whether working will
intorsect groundwater.

Groundwater will pot be disturbed by
the mining activities of the proposed
project. The maximum working depth
of mining will be 157.0 m hgl in plan
period.

[

Nmmrydlhnrﬂdmunmﬁuninthii
vegurd may be provided. In case the
working will interseet groundwnter
table, & detailed hydro gealogical
study should be undertaken and report
furnished. The report inter-alis, shall
include details of the nquifers present and
impact of mining activities on these
squifers. Necessary permission from

Groundwater will not be disturbed by
the mining activities of the proposed
project. The maximum working depth
dminin;wiﬂbnlﬁ'm:nhg]inplln
perid. S0 mining depth will not
intersect the ground water tahle,
Htmupurmidmiumlrlquimlﬁ'un
CGWA.

Water requirement will be met by
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Central Ground Water Authority for | tanker supply therefore permission
working below pground water and for | from Central G:'mmd Water Authority
pumping of groundwater should also be | for pumping of groundwater is not
obtained and vopy furnished, required.
Details of nny streamy® sensonnl or | The proposed project is for the
otherwise, passing through lease ares | "Granite (Qitti, Khands, Boulder)
and modification/ diversion proposed, if | Mine”™ Project. No  divermon or
any. and the impact of the same on the | modification of water channel is
hydrology should be brought out. proposed or expected due to mining
getivities from the proposed project.
Information on site elevation, working | Site Elevation: Highest 1800 m AMSL
depth, ground water table ste. Should be | Lowest! 150.0 m AMSL
provided both in AMSL and bgl A | Ultimate depth 157.0 m AMSL (7.0 m
schematic dingram may also be provided | above Ground Level)
for the same. Ground water depth at project sitel
B5.0 m AMSL. (57.0 m bgl)
A time bound Progressive Greenbelt | The details of proposed plantation is
Development Plan shall be prepared in a | given in Chapter 6 at 6.3
tabular form (indicating the linear and
quantitative coverage, plant species und
time frame) and submitied, keeping in
mind, the same will have to be executed
up front on commencement of the Project.
Phase-wize plan of plantation and
pompensutory  afforestation  should be
charted clearly indicoting the ares to be
covered under plantation and the species
to be planted. The details of plantation
already done should be given. The plant
species selected for green belt should have
greater ecological value and should be of
good utility value to the local population
with emphssis on locnl and native species
nnd the species which are toleramt o
pollution,
PARANMARSH (SERVICING ENVIRONMENT & DEVELOPMNT
construction Co.
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Impact on Jocal transport infrastructuse
due to the project should be indicated.
Projected increase in truck teaffic as o
rusult of the project in (fé present road
network  (ineluding those outside the
project areal should be worked out,
indicating whether it is capable of
handling the  incremental load.
Arrangement  for  improving  the
infrastructure, if contemplated (including
nction to be taken by other ngencies such
us State Government) should be covered.
Project Proponent shall conduct impact of
Transportation study as per Indian Road
Congress Guidelines.

Due to the operation of proposed
project the inerensed traffic will be
ensily sustained by the existing roads.
The kachcha road will be made and
maintained motorable. A separate
budget of Rs. 2.0 Lac will be 'kept to
maintuine the road,

Excavated materinl will be carried to
NH 76 vin unnamed connecting road.
These may be reinforced to facilitute
ensy and smooth moving heavy duty
trucka

Traffic analysis is given in Bestlon
4.10 «f Chapter 4.

Details of the onsite shelter and facilities
to be provided to the mine workers should
bé included in EIA Report.

As the site is barren rocky Govt. land.
No housing facility will be provided at
the site The site services like
temporary rest shelter, first aid box,
and drinking water facilities will be
provided to workers at the mine site.

Conceptual post mining land use and
Reclamation and Rehabilitation of mined
out areas (with plans and with ndequate
number of sections) should be given in the

ELA Report.

By the end of conceptual period 169
145mRtl  shall be mine out by the end
of canceptual period. Whereas, bottom
bench of 145mRL shall be left open 1o
percolate water to recharge local water
table.

Occupational health impacts of project
should be anticipated and the proposed
preventive messures spelt out in detmil
Details of pre-placement  medical
exumination and perlodical medieal
examinntion  schedules  should be
incorporated in the EMP. The project
specific Ocoupational health mitigation

There are no adverse impacts of the
proposed activities on human health,
All safety meagures prescribed under
mining laws will be followed. Regular
health checkups will be conducted ue
site.

Budgetary provision has been given in
EMP in Chapter 9 of Bection 9.8 1)«
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measures with required facilities proposed | Detnils of Occupational health impucts
in the mining ares may be detailed. have been discussed in Chapter 8 of
Bection 6.8.

Public health imnlk:ntlnnf of the project | The proposed site is away from the
and related activities for the population in | nearest habitat and there js not
the impact zone should be systomatically | adverse health impact over the local
evoluted and the proposed remedial people s anticipated, even thaugh
mensures should be detailed along with periodically health check-up camp will
budgetary allcations, be organized under the CSR activity,
Measures of socio economic sigmificance Measures of socio-econom ic
und influence to the local community | significance and influence to the local
pmpuudtubumidndbylhuf'mjnu. mmmunrhyprwidmthylumdmin;
Proponent should be indicated. As far a5 | the project duration is mentioned in
possible, quantitative dimensjons may be | Chapter 10 of Beetion 10,11

given  with  time  frames  for
implementation,

82 | Detailed environmental manngement | Environmental management plan o
plan (EMP) to mitigate the environmental mitigate the environmental impacts
impacts which, should inter-alia include which inter-alin included the impacts
the impacts of change of land use, loss of | of change of land use, loss of
agricultural land and grazing land, if any, | agricultural and gruzing land, is
cecupational health impacts beside other discussed and given in Chapter 9 of
impacts specific to the proposed projects. | Beotion 0.8,

B

g

88 | Public hearing points rnised und | The public hearing points will be
commitment of the project proponent on | discussed in Chapter 7 of Final EIA
the same along with the time bound | reporn.

action plan with budgetary provisions to
implement the same should be provided
and slso incarporated in the final
EIAMEMP Report of the Project.

B4 | Detalls of Titigation pending against the There iz no litigation pending against
project, if any, with direction / order | this projoet.

passed by any Court of Law against the

PARAMAIGH [SERVICING ENVIRDNMENT & DEVELOPMNT
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progect should be given,

|88 | The cost of the project leapital cost and
recurring cost) ns well as the cost towards
implementation of EMP sfould clearly be
spelt out.

Propused detuiled recurring & non-
recurring  cost  for the project is
discussed in Chapter 2.

Budgetary provision has been given in
EMP in Chapter 9 of Section 8.4,

58 A Disaster Management Plan shall be
prepared and included in the ELAY EMP

Ripaort.

There 15 no such risk due to this
mining activity because the nearest
river Ken - 4.30 Km (West) away from
the lense area,

Hisk Assessment and  Dissster
Management Plan are discussed in
Chapter 7 of Bection 7.9.

B7. Benefits of the project if the Project is
implemented should be spelt out, The
benefits of the Project shall clearly
indicate environmental, social, economic,
employment potential, ate.

The proposed project is beneficial for
availability of building material, green
belt will develop, and employment
generition and construction  material
will be available. The project benefits
have been discussed in detnilk in

Chapler 8,

88. | The company must have system of
reporting of non-compliance /violations of
environmental norme to the Board of
Directors of the company andior
shareholders or stakeholders at large.
This roporting mechanism should be
detailed ELA reports.

The same has been discussed in
Chapter 6.

Consultant should bring raw datn at the
time of presentation,

Shall be Complied

In surfiace water quality aquatic study of
phytoplankton and zooplankton.

The detailed description of aguatic
study is given Section 11,

The baseline data should be signed by
NABL/MoEF&CC accredited analyst.

The baseline data is signed by
aceredited lab.

B 2 8 @

The metearological data should be site
specific.

Primary data has been collected at site
also. The meteorological data is

PARAMARSH (SERVICING ENVIRONMENT & DEVELDPMNT
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elnborated in section-3.

Details of kiuchcha haul rond to be made
motornble. Plan should be Submitted.

/

The unmetalled road is of 0.90 km will
be maintained motorable A separate
Budget of Bs. 2.0 Lac will be allotted
for tha.

Dutails of the infrastrocture Mcilities to
be provided for the mine workers should
be included in the EIA report.

No such infrastructure fucility (s
preposed a8 local labour will be
employed for the project.

Besides the above, the below mentioned general points are also to be followed-

Executive Summary of the EIAEMP
Repont

Attached with EIA report as Chapter
1L

All decuments to be properly referenced
with and continuous  page
numbering.

index

Complied

Where data are presented in the report
especially in the tables. the period in the
idata was collected and the sources should
he indicated.

Complied

Project Proponent shall enclose all the
unalysis'testing report of water, air, soil,
noise ete, using the MoEF&CC/NABL
nceredited laboratories. All the original
analysistesting report should be available
during appraisal of the project.

Complied

Where the documents provided are in a
lnmlpmhnrlhuuﬂnliiﬂ.un&qlish
translation should be provided.

Complied

The Questionnaire for environment
appraisal of mining projects as devised
earlier by the ministry shall alss be filled
und submitted,

Complied

While preparing the EIA report, the
ingtruction for the proponents and
instruction for the consultant issue by
MoEF vide OM. No, J-11013/41/2006-

Complied
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IATHD dated 4th August, 2009, which are
nvailuble on the website of the ministry
ahould be fallowed. '

Chnnmirnnrmdnh:mbﬁcmp-
snd the project parameter (as submitted
lnFurm*lmdl.h:PHHIwmwhgthe
TOR) should be brought to the attention
of MoEF&CC with reasom for such
changes and permission should be sought,
s the TOR may also have to be altered.
Fost public hearing changes in structure
and content of the draft EIVEMP (other
than modifications arising out of the PH.
Prnma!wﬂlenhiimﬁmﬂml’ﬂnnin
with the revised documents,

All the detailes furnished in Form-1,
PFR is sume us EIA repart. No revised
document is required.

As per the circular No. J-11011/818/3010-
IATHD dated 30.05.2012, certified report
of the status of complinnce of the
condition stipulated in the environment
thmnufurthuuilﬁnzwlimdthﬂ
projects, should be obtained from the
Regional ~ Office  of Ministry of
Eovironment, Forest and  Climate
Change, as may be applicable,

Not Applicable
This is freshly allotted mine site and is
not existing operation.

The EIA repart should also include:
Surface Plan of the ares including
contours of main topographic features,
drainage and mining aren,
Geological Map and section

Section of the mining pit und external
dumps, if any clearly showing the lund
features of the adjoining area.

The complete mining plan along with
all the plates has alzo been submitted
along with EIA repart o the
Directorate,
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9. PROJECT DESCRIPTION

21  General P
The proposed project is for opencast mining of Building Stone (Khanda, Gitti &
Boulders) by semi-mechanized means with drilling and blasting. The project will melude
of mming of Building Stone (Khanda, Gitti & Boulders). The Project aims to augment
supply of Building Stone (Ehundn, Gitti & Boulders) for its customers. The mine lease
nres falle in Gats No- 2451 (Ehsnd No.-02), Village- Jarar, Tehsil- Normini, Distriet-
Banda Banda- 190 km (NW) of lense,

2.2 Briefl description of the project
The proposed project is for Building Stone (Khanda, Gitti & Boulders) production from
12100 m* or 32670 MT / annum by open cast semi-mechanized method. The lesse area is
121 ha which comprises totally of Govt. waste land. The total geclogical reserves are
1047816 m" or 2820103 MT und mineable reserves are 133168 m* or 358564 MT. The
expected life of the mine is 11 Yeurs approx.).

2.2.1 Location details
The mine is situnted near in Gata No.© 2451 (Khand No.-02), village Jarar, Tehsil-

Naraini of Banda District (U,P.), Banda to Naraini . Lease aren is connected by Bandn -
Naraini State Highway by metalled road. Paigamberpur iz 18 Km then south —west
turn after crogsing canal for 4.0Em & 300m un- metalled road leads to the aren.
Location of the mine lense area is given in Figure 2-1, The geographical location of the
lease area is as unders

Pillars I
A 25° 18 53.85" 80 21" 52.35"
B 25 1 6747 80 21° 51.33°
C 25« 18 B5.52" 800 21° 51.85°
D 25+ 18" 57.650" B0+ 21 49.47"
E 25 18" GB.20" B0 21' 5047
F 25 1§ 57.38" B0 21’ 53.25"
] 25 18 588" B0k 21" 54.43°
L H 25 18 68.02" Bl 21' hG.45"
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Figure 2- I Location of mine site
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222 Leaschold Area

The lease srea is a government wasteland which falls under the revenue limit
of Jurar village. There is no reserve forest or protected forestland within the

lease area. There is no village or hutment within the leuse ares. Existing land
lise pattern ls given in Table 2-1.
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Table 2- 1Present land use pattern of the lease area

Jarar 1.21 Ha Mine
Particulars Vs Avea Ga)
e | ERi Ry | e n
Miming and Existing pits 0,140 0561 1128
Waste dumps Nl Nil Nil
Road 0.036 Nil 0.058
lnfrastructure facilitics Wil Nil Nil
Afforestation - 0. 14 {outside the mine | 0, 615 (outside the mine along the
along the road) road)
Pullm'c undsturbed Jand Lol6 0649 0082
[I'uul [ET] 1.21 1.21
23 GEOLOGY
Geography, Topography & Physiography

The aren lies in Survey of Indin's Tops sheet No. 63C/07 in village Jurar. The
conspicupyus feature of tepography of the area is elliptically isolated hills with gentler to
sudden steep slope. The area is dominated by boulders and in situ outerops of
Bundelkhand Granite. The general slope of lease aren is from west to sast.

The conspicuous feature of topography of the area is elliptically 1solated hills with gentler
to sudden steép alope. The area is dominated by boulders and in situ outerops of
Bundelkhand granite The existing land use and break-up of the lease ares is given In
Tuble 2-2:

Table 2- 2Area Break-up of Mining Loase

r_""'f"'m‘u Present Site Landuse in Ha.
Mining and Existing pits Nil
Waste dumps Nil
Road Nil
Infrustructure facilities Nil
Afforestation Nil
Balance undisturbed land 1.21
. Total 1
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231  Regional Geology
The regionnl stratigraphic spquence is givenin Tabls 2-3

Table 2- 3 Regional Stratigraphic Sequence
The general succession of the argffis as follows:
Semri Series Chitrakom Region Sone velly Region
Trihan Lime stone Rohatas Smge -
Gluconitic Sand Stone Khenjua Stage
Porcellinite Suge
Pellite Lime Sione " Basal Stage
Cirey sand Stone
General succession alter SN, Singh & O.P Paul
Upper vindhyan Kaimur Series Upper Kaimur  Sand stone
Lower kaimur  Vijaygarh shale. Upper
Quurtzite
Quartzite & Shale
Lower Yindhyan  SemriSeries  Chitekool Formation — Triban Lime stone Members
Muradpur Members
Gluconitic Sand Swne
Kamtanath Members
UNCONFORMITY
ARCHEANS GRANITE WITH XENOLITHS OF AMPHIBOLITES

232 Local geology

In geological sequance the granitic expostires of village Jarar is correlated with Kamtanath
formation of Bandn formation of Bundelkhand Group of rocks which is un-conformahly
rest over Archeans formation and well exposed nround Kamtanath hills, Bharatkoop &
Rauli kalyanpur of Banda district in U.P under thin layer of semi-weathered Granite with
soll/ morram and boulders up to 5-6m.and further solid compact Granite exposures persist
in deep. The Granite in isolated hilly exposure has no soil cover except 1m thick semi-
weathered Granite cover aver the main exposure. The exposure in running pits trending
NW-SE are of dark grey in colour, coarse to medium grained showing porphyritic texture.
The fullowing join sets have been measure in Granite,
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24 Proposed rate of production and expected life of mine

The proposed rate of production for the next five years as per the approved mine plan is

given as under:
/
Table 2- 4 Proposed rate of production in Cubic meter per Annum
Yoar Firt | Becond | Third | Fourth | Filth
Production Yoar Year Yoar Yoar Yoar

—

Building Stone (Khanda, 12100 12100 12100 12100 2100

Gittl & Boulders)

As per the latest mining plan, approved by the Directorate of Geology & Mines, U_P, (DGM),

Table 2- SEstimation of Mine life
B.No, Particulars Details
L Total mineable reserves of Building Stone 133168 cubic meter
(Khanda, Gitti & Boulders)
- 8 Total production in next five venr GOSN cubie meter
a Remaining reserves at the end of lease period T2668 cubic meter
= ik Rate of production per year 12100 eubic meter
B Life of mine at the end of five year peniod 8 years venrs
a Total life of mine 11 Yenrs (approx.)
25 Mining

25.1  Details of Mining process-

Mining shall be done by opencast semi-mechanized meuns confined within ultimate pit
Limit demarcated. Road, hahitation ete. will require diversion from mining area for the
safety of workings. Details of the ares are as follows!

60500 M* OR 163350 MT quantities of khanda, gitti, boulders shall be exploited by for
the period of five years at the rate of 12100 m* OR 32670 MT/Year & mining pit shall
reach up to 157mRl in five years plan. Therefore five yoars development composite plan
and & conceptual plan have been made separately. The geometry of pit as on date & it
the und of plan period & at the end of conceptual period is given below in table ne.2.6.
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mmmmmmmmmonnnﬂ:mmgndmmw&mmmm

Period
Packod i o | i dimansin overage o o) | s Are Bk
As on date Pit-1 35m X 25m X3m Irregular 4
Pit-2 2m X 10m X2m
At the end of plan period 102m x 55 m x 12m Spi_ndlr shope 0.561
At the end of conceptual 120m x 4 m x 2dm T shape 1.128
Period

&) Plan period’ - Whole the lease ares within 7.5m barrier shall be developed in one pit hy

bench formation during plan periods & dimension of pit will be 102m x 55 m x 12m. The
depth of the pit will be confined to 157mRL. The height & width of benches shall be kept 6.0
m. slope of faces shall be kept 609, with over all pit slope of 459, 60500 m* OR 163350
Building Stone (Khandu, Gitti & Boulders) shall be genernted during plan period ot the
rite of 12100 m* OR 32670 MT/Year . The minor mineral exists within the entire lease area
shall be used in making aggregate, therefore generation of wnste shnll be nil,
Conceptual plan: During conceptual period, Whole the lease area within 7.5m barrier shall
be developed in one pit by bench formation during plan periods & dimension of pit will be
120m x 84 m x 24m. The depth of the pit will be confined to 145 mRL. The height & width
of benches shall be kept 6.0 m. slope of faces shall be kept 609, with over all pit slope of 45°.
133168 m" or 359554 M.T Building Stone (Khanda, Gitti & Boulders) shall be generated
during conceptunl period at the rate of 12100 m® OR 32670 MT/Year. The minor mineral
exists within the entire lease aren shall be used in making aggregate, thereflore generation
of waste shall be nil,

252  Anticipated life of mine
Total mineable reserves as on date are of the tune of 133168 m® or 3505564 M.T., with
proposed rate of production of 12100 m* OR 32670 MT/Year of khanda, gitti, boulders per
annum The expected life of mine with above proposed target comes out approximately 11
Yeurs (upprox.),
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1.6 Extent of mechanization

The requirement of mining equipment is calculated st its maximum production

92

capacity as below-
I iy i Dy
L Wagon drill 1
2, Compressor 1
a Excavator 1
4. Tippera I

2.7 Employment Potential

The loeal labours shall be engaged for sizing of Granite (Khanda, Gitti & Boulders) and
loading and handling of minera] in mining ares, besides, watch and ward and plantation
uctivity with proper maintenance. On assumption that one man on and ‘Average cin size 2 to
4 tonnes of material per man day. The total manpower required for material handling and
loading works out to 33, Beside this, proponent Shall engage skilled and managerial staff 1o
muet the statutory requirement under MMR 1961 and MCDR 1988, At present, the mine is
not functional. The following skilled / unskilled and semi-skilled workers besides managerial
and administrative stafl shall been employed at the time of re~opening of mine.

Table 2- 8: Manpower Details

| First Class Mines Manager : 1
2 Machenical Engineer! Part Time) : 1
& Mines mate / Blastey i 1
Shkilled:

Excavator Diver 1
Dumper Drivers 2
Drilbers 1
Supervisor 2
Office Assistant/Dispatch Supervisar 2
Semiskilled:

Time Keeper

Compressor operator g 1
Dieill operatorhilper : 1
Un-skilled:

Piece rated workers : 18
Total: : a3
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2.7.1  Mineral Beneficiation
Except manual / semi-semi-mechanized sizing and sorting of the Building Stone
(Khanda, Gitti & Boulders), no other processing is proposed for the Granite (Khanidn,
Gitti & Boulders) at the mine, ’r:

2.8  Site Facility

28.1  Mines Office
Min-oﬁw:mlmlrmwiﬂbupmﬂ#dnlwmwmd‘erlum.Ewiﬂnuy
the following (acilities will be provided to mine workers at the mines’ office and in
eonformance with the Mines Rules, 1952

*  Canteen cum Rest room
*  Toilet
= First Aid

28.2  Rest Shelter
Rest shelters along with first-aid station, complying with relevint provisions of Mines
Rules will be provided ut mine.

283  Blasting Shelter
A portable hlasting shelter will be provided for the mine emplovees to take shelter
during blasting operations. Blasting operations will be usually carried out during
lunch hours.

2.9 [Utilities required

2.9.1 Power Supply
The mine will work in day shift only, so lighting arrangement will not be required.

2.9.2 Workshop and Stores
No major sdditional facilities will be required to be installed.
The following site services will be provided:

il Office 1
i} Drinking water shed 2
i) Rest shelter 2
iv) First Aid Centre 1
v) Store 1
wi) Blaster Shelter 2
PARAMARSH [SENVICING ENVIRONMENT & DEVELDPMNT CHAPTER
Atharve Construction Cso.

pan o]l




226

GATA NO.- 2451 (KHAND NO.-02), VILL.- JARAR, TEHSIL-NARAINI,
DISTRICT- BANDA 3z

FINAL EIA REPORT FOR BUILDING STONE (KHANDA, GITTI
ROULDERS) MINE

2.10 Disposal of Waste

Mining faces shall be opened from top to downward. It will be advance from morth-west to
sovth-enst dmm&mhmmmhmmuhhumdimmwm ghall be
produced to each mining fnces for trpflsportation of mineral, High fuces of pre-existing deep
pits shull by protected by leaving in-situ embankment (1m thick) during working towards
steep slope.

No waste shall be generated during plan period therefore, no proposed has been [or its
sepurate staking

2.11 Mine Drainage

] Likely depth of water tuble hased on observations from nearby wells and water
hodies:

Ome dug waell is situated at north-west of leass aren along road side, The top ground level of
the surface is 150 mRL & water table encountered in the well and the expected depth of
water table in the region iz nbout 85 mRL,

b Wnrkingnpmudmbeluahmmthemndlwddmingplmpmm:phn
period. the mine working will be confined up to 157 mRL Water table will not be intersected
by the mining operations.

e Quantity and quality of water likely to be encountered, the pumping arrangement
und  plices where the mine water is (inally proposed 1o be discharged.

The mining operations will be lmited in the upper levals & the lowest bench will be formed
at 157 mAL at Plan & 145 mRL ot concoptunl period, hence wuter table will be not be
encountered by mining activities during plan ns well as in conceptual period.

2.12 Water & wastewater management

2.12.1 Water Supply & Sanitation

The Jarar mine plans to abstract water from nearhy privatoly owner dug well located near
Jarar mine lease ares,

2.12.2 Water Source & Reguirement

The projected water requirements for the mine site are likely to be in the range of 2.35 KLD.
The major areas of water consumption are dust suppression (1.80 KLD), for domestic
purposes (0.40 KLD) and green belt development (0.15 KLD). Mast of the wilter consumptian
proposed will be for dust suppression. It is to be noted that due ta mechanical nature of
mining in this lease the water requirement for the dust suppression will be optimal
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Sprinkling will be done by using truck mounted sprinkler system,

The detailed water balance is shown Figure 2-2,

Figure 2- 2: WYaer Balance Diagram (KLD)
b Human | SoakPit
Consumption
L0 1.80
Ground Dust
water Suppression
0.15
Greanbel
¥ Development

2.12.3 Waste water generation & disposal
There will be no wastewnter generstion from Granite (Khanda, Gitti & Boulders) mining
activities: however, marginal quantities of domestic wastewater will be generated, which will
be disposed in soak pits.
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3.0 DESCRIPTION OF ENVIRONMENT

229 it

31 Introduction

This chapter presents a regional background to the baseline dnta at the very onset,'which
will help in better appreciation of micro-level field data, generated on several
environmental and ecological sttributes of the study area. The baseline status of the
project environment is described section wise for better understanding of the broad
spectrum conditions. The main objectives of describing the environment, which may be
potentinlly nffected, are () to assess present environmental quality and the
environmental impacts and (i) to identify environmentally significant factors that could
preclude Mine development. This chapter discuss about the present scenario of the study
nren with reference to the prominent environmental attributes. The study aren covers 10
Km radius of the mine lease nrea. Buseline data has been collected out during the Winter
Season by NABL Aceredited Lab in accordance with the Guidelines for EIA issued by the
Ministry of Environment Forests and Climate Change, Govt, of Indin and CPCB, New
Delhi.

The baseline environment quality represents the background environmental scennrio of
various environmental components such as Land, Water, Air, Noise, Bislogical and Socio-
economic status of the study srea. Field monitoring studies to evaluate the base line
status of the project site were carried out covering March 2019 1o May 2019 with CPCB
guidelines. Environmental data has been collected with reference to proposed mine for:-
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